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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. OF 2024
IN THE MATTER OF:
DEEPANK KUMAR SHARMA & ORS. ...APPLICANTS
| VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

- REPLY ON BEHALF OF THE RESPONDENT NO. 8
TO THE ORIGINAL APPLICATION

MOST RESPECTFUILY SHOWETH:

PRELIMENARY OBJECTIONS:

1. That the applicants/petitioners did not come with clean hands
before this Hon’ble Tribunal and concealed the real and actual
facts of the case. Hence the present O.A. is not maintainable in

eye of law. Hence the present O.A. is liable to be dismissed

prima facie.

k./
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2. That the present answering respondent no. 8 has no concetn

with Khasra No. 1083, 1089, 1091 and Khasra No. 2119, 21220,
2121, 2122, 2123, 2124, 2125, 2126, 2127, and 2128 and agly
Bagh/Garden/Park situated in the given khasra no. ;at
Mandawar, Chandak Road Bijnor (UP) as the answering
respondent no. 8 was owner of the of Khasra no. 1083, 108;4,
1089, 1090, 1093, 1094 and now the Khasta No. 1083, 1089,
1091 have been sold by the respondent no.8 to Mohd. Hashim
S/o Mohd. Farookh on 28-01-2024 through sale deed dt. 283-
01-2024 and the Khasra no. 2119, 2120, 2121, 2122, 2123, 2124,
2125, 2126, 2127, and 2128. were owned by respondent no. Po
The present answering respondent is not owner of the 1083,
1089, 1091. Hence the present O.A is liable to be dismissed

prima facte.

. That the answering respondent has not cut any tree in his

Khasra nos at the time of selling the Khasra No. 1083, 1089,
and 1091. But at the time of selling many trees were dried ar.d
no green leaves were upon them and these no were above 4.3
including Khasra No. 1083, 1084, 1089, 1090, 1093, 1094
owned by him even all the trees are standing in Khasra no. 2119,

2120, 2121, 2122, 2123, 2124, 2125, 2126, 2127 and 2128 the

AV
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respondent no 9 is the cousin brother (son of Mausi) of the
respondent no 8 and 10. And the respondent no 8 and 10 come
to the house of the respondent no. 9 sometimes. The
petitoners/applicants have filed a lot of cases against the
respondent no. 8§ and 10. Respondent no. 8 resides in
Saharanpur and respondent no. 10 resides at Pilakhuwa, Hapur
(UP) and due to long distance they stay at the house of the
respondent no. 9 sometimes if they come to Bijnor. The
applicants are in complex why the respondent no. 9 allows the
respondent no. 8 and 10 to stay at his house and the applicants
felt enmity with the respondent no. 8, 9 and 10. Hence the
present O.A is liable to be dismissed prima facie.

. That the present answering respondent no. 8 is never involved
in cutting of trees situated in above said Khasra Nos and the
applicants impleaded the present respondent no. 8 with il
motive to harass mentally/physically and financially .While the
applicants are will aware that the Khasra No. 1083 having area
0.338 hactare out of 0.797, Khasra No. 1089 complete area
0.341 hectare and in Khasra No. 1091 having area 0.455 hectare
are sold and at the time of selling the trees wete standing either

in dried condition in Khasra No. 1083 about 23 trees were dried

/\_/
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in Khasra No. 1089 and 27 trees were dried in Khasra No.
1091 4 trees. 15 trees were non productive being about 80 yis.
old in position of felling having few branches only ard
remaining in Khasra No. 1089 were having 14 trees in better
condition than others but they were dangerous to the neatrby
passers and non -productive. The applicants did not implezd
the putchaser Mohd. Hasim S/o0 Mohd. Farookh R/o Mohalla
Bazar, Mangal Kasba, Mandawar, Distt: Bijnor as the party
while the allegations of cutting the trees may be explained better
by Mohd. Hasim as at the time of selling the properties all the
trees were present. Hence the present O.A is liable to Be
dismissed prima facie.

. That the present answering respondent no. 8 is a senior citizen
The respondent no. 10 has given a huge amount to the
applicant no. 1 to start a business in Bijnor but the applicant
no.l closed the Bakery started from the money of the
respondent no. 10 and after instigation from his in laws, the
applicant no. 1, his wife namely Ankita and his mother Smt.
Manju Sharma started misbehave with respondent no. 10
answering respondent to compel him to transfer all his

properties in the name of applicants no 1 & 2. The applicant

s
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no.1l and his wife and his mother have tried to implicate the
respondent no 10 in false cases of sexual abuse of wife of
applicant no 1 and in its failure in sexual abuse of the domestic
and in this regard a conspiracy was made by them. The
respondent no. 10 has given complaint to the police and other
authorities. The copy of sale deed dt. 2 -01-2024 is annexed
herewith as Annexure R8-A. The copy of complaint given by
the respondent no. 10 to S.P Hapur and D.M Hapur R8-B and
R8-C.

. That the respondent no.10 has disowned the applicant no. 1
and 2 from his all movable and immovable properties as the
behavior and conduct of the applicant no. 1 and 2 are too panic
and painful to the respondent no. 10. The copy of newspaper
and information to the D.M are annexed here with marked as
annexure R8-D and R8-E. The answering respondent has filed
the case before SDM, Dhaulana, Hapur as case no.
T202411730602787 /2024 against the applicant no. 1 due to his
misbehavior, misconduct, attempt to grab the property of the
respondent no. 10. which copies annexed as Annexure R8-F.

Hence the present O.A is liable to be dismissed prima facie.

~—"
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7. That the applicants have filed many litigations against tfle
respondent no. 8 and 10 to harass to create the terror in the
minds of the respondent no. 8 and 10 such that the answering
respondent will hand over his all movable and immovable
properties to the applicant. The respondent no 10 has given a
complaint to the SHO Kotwali Pilakhuwa against the applicant
no. 1 which copies is annexed herewith marked as annexure R8-
G. The CCTYV footage in respect of illegal activities of wife ar.d
mother of the applicant no.1 in the property of the respondent
no. 10 situated at Pilakhuwa, Hapur are annexed herewith
marked as annexure R8-H.

8. That the applicant no. 1 has filed a case no 25/2024 before St.
Civil Judge, Bijnor against the respondent no. 8 to 10
unnecessatily titled as Deepank Kumar Sharma V/s Dr.
Devesh Kumar Sharma & Ors. Rivision no. 22/2024 is filed by
the applicant no.1 titled as Deepank Kumar Sharma & Anr. V/'s
Drt. Devesh Kumar Sharma & Ors and all its purpose its only
to harass the respondent no 8 to 10. The copy of the cases are
annexed here with annexure R8-I (Colly). The applicant no. 1
and 2 filed a complaint no. 645/2024 before ACJM-2 Bijnot
U/s 420, 467, 468, 469, 471, etc. at P.S. Mandawat against the

~
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respondent no. 8 to 10 titled as Deepank Kumar Sharma V/s
Dr. Devesh Kumar Sharma & Ors. Except this before SDM (J)
Bijnor a case no. T202413160103057 is filed titled as Deepank
Kumar Sharma V/s Dr. Devesh Kumar Sharma etc. u/s
161/144 UP State Code.

. That the applicant no.3 had filed also the cases against the
respondent no. 8 and 10 with ill-motive to grab the property of
the respondent no. 8 and 10. The applicant no.3 is associating
with applicant no. 1 and 2 purposely with bad intentions. The
applicant no. 3 filed the cases against the respondent no. 8 and
9. Having case no. 211/2009, 212/2009 and 2013/2009 titled
as Raj Kumar Sharma V/s Dr. Devesh Kumar Sharma & Ofs.
In which Civil Appeal No. 80/2019, 81/2019 and 82/2019
titled as Devesh Kumar Sharma V/s Raj Kumar Sharma wetre
filed which were allowed in favor of the respondent no. 8 and
10. Thereafter a Second Appeal No. 416/2023 was filed before
Hon’ble High Court titled as Raj Kumar Sharma V/s Devesh
Kumar Sharma. The applicant no. 3 filed a Civil Case No.
181/2023 titled as Raj Kumar Sharma V/s Devesh Kumar
Sharma before Civil Judge Junior Division Bijnor U.P by

manipulating forced and fabricated documents.Also applicant

D
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no.3 filed a Civil Case No. 109/2023 titled as Raj Kumar
Sharma V/s Devesh Kumar Sharma & Ors. A Criminal Case
having FIR No. 08/2022 U/s 420/467/468/469/471 IPC PS-
Sherkot was registered against the applicant no. 3 and his
brother Pradeep Kumar Sharma in respect of manipulation of
documents upon the complaint of the respondent no. 8. In
which anticipatory bail No. 174/2022 was filed before District
And Session Judge which was dismissed and thereafter a Crl.ra.
Anticipatoty Bail Application No. 1329/2022 was filed by the
applicant no.3 in the Hon’ble High Court Allahabad. In enmity
the applicant no.3 associated with applicant no. 1 and 2
purposely to grab the property of the respondent no. 8 & 10
and to extort money from the respondent no 8,9 and 10. Hence
the present O.A. is liable to be dismissed prima facie. The copy
of cases filed by the applicant no.3 are annexed herewith
marked as annexure R8-] (Colly). Hence the present O.A. is
liable to be dismissed prima facie.

10. That the present O.A is not maintainable as the present O.A is
filed before this Hon’ble Tribunal misleading and manipulating
as the matter may be treated U/s 14 of U.P. Ttrees Protection

Act 1976. Which bats the jurisdiction of this Hon’ble Ttibunal.

A
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11. That the matter was compounded by the forest officers
authotized U/s 15 U.P. Trees Protection Act 1976 by the State
Government of by imposing Rs. 5000/~ per tree but as pet
amendment which may be extended up ‘Qm@ﬁmﬁ The Rs.
3 lacks 95 thousand has been deposited by the forest
department and recovered from the purchasers i.e. Mohd.
Hasim. Hence the present O.A is liable to be dismissed prima

facie.

12. That the Khasra No. 1083, 1084, 1089, 1090, 1093, 1094 ate
private land and Sankramdiya Bhumi and the owners may use
there property according to there wish as per law. Hence the
present O.A is liable to be dismissed prima facie.

13.That the section 68 OF THE FOREST ACT empowers a
forest officer to accept a some of money by way of
compensation from a person accused any offence under the act
and offence may be compounded. In this respect the Hon’ble
Madras High Court has views that U/s 68 OF THE FOREST
ACT 1927, when a offence is compounded, the petson accused
should be discharged vide judgement dt. 26-02-2023. Hence the

present O.A. is liable to be dismissed prima facie.
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14.That some trees were dry and someone were not productive
and in position having very few branches and some where fallen
in the storm. The report of patwari cleatly says that the trees
were old more than 75 yrs. The copy of said report is annexed
here with marked as annexure R8-K Hence the present O.A. ‘is
liable to be dismissed prima facie.

15. That the applicant did not implead the purchaser of Khasra no.
1083, 1089, and 1091 due to which on this sole ground the
present O.A may be dismissed as non-joinder and miss-joinder.
The applicants impleaded respondent no 9 and 10 as they have
no reason to be impleaded. Hence the present O.A. is liable to

be dismissed prima facie.

PARAWISE REPLY:

I & II. Needs no reply.

ITI. That in response to the present para it is submitted that the
respondent no. 8 did not cut any tree as the Khasra No. 1083,
1089 and 1091 were sold already prior to cutting the tree to

Mohd. Hasim and all trees were standing at the time of selling

"\
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VI.

VII.
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and it is found that Mohd. Hasim has paid Rs. 3 Lacks 95

Thousand as per law.

That in response to the present para it is submitted that the
applicants filed the present para O.A. only to harass the
respondents in enmity as many litigations are pending among

the respondent no. 8 and 10 and applicants.

That in response to the present para it is submitted that the
applicants filed the present para O.A. only to harass the
respondents in enmity as many litigations are pending among

the respondent no. 8 and 10 and applicants.

That in response to the present para it is submitted that the
applicants filed the present para O.A. only to harass the
respondents in anmity as many litigations are pending among

the respondent no. 8 and 10 and applicants.

That in response to the present para it is submitted that the
applicants filed the present para O.A. only to harass the
respondents in enmity as many litigations are pending among

the respondent no. 8 and 10 and applicants.

VIII. That in response to the present para it is submitted that the

present answering respondent has no concern with the

e
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| respondent no. 1 to 7. The applicants put the name of present
respondent only to harass mentally/physically and financially

| to the respondent no. 8.

IX. That in response to the present para it is submitted that the
answering respondent has no concern with the cutting of trees

in above said Khastra Nos.

X. That in response to the present para it is submitted that the
answering respondent has no concern with the cutting of trees

in above said Khasra Nos.

XI. That in response to the present para it is submitted that the
answering respondent has no concern with the cutting of trees

in above said Khasra Nos.

REPLY TO FACTS IN BRIEF:

1. That it is denied that the respondent no. 8 to 10 had already cut
down approximately 30 trees and trying to cutting other trees
also. It is submitted that any complaint is false and fabticated
against the respondent no. 8.

2. That in response to the present para it is submitted that the
respondent no. 8 is neither owner nor contractor nor labor and

hence never cut any tree situated in Khasra Nos. 1083, 1089,

~/
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1091 and all trees in other Khasra Nos not cut in owned by
respondent no. 10. It is made clear that the respondent no 10
has sold the Khasra No. 2120, 2121, 2122, 2125, 2126, 2127. To
Mohd. Islam Rasheed.

3. That in response to the present para it is submitted that the
respondent no. 8 is neither owner nor contractor nor labor and
hence never cut any tree situated in above said Khasra Nos.
1083, 1089, 1091.

4. That in response to the present para it is submitted that the
respondent no. 8 is neither owner nor contractor nor labor and
hence never cut any tree situated in above said Khasra Nos.
1083, 1089, 1091

5. That in response to the present para it is submitted that the
applicants are greedy people and never respect the relations and
petitioner no. 1 and 2 are involved in the criminal activity against
his father and Uncle. The respondent no. 10 is Father of the
petitioner no. 1 and 2 but in greed of property they filed the
several cases against his father and uncle purposely with ill
motive to get the property in their hands very soon ptior to
death of their parents. The petitioners/applicants have filed

many litigations to grab the property while the father of the
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applicant/petitioner no. 1 and 2 are disowned by his father i.e

respondent no. 10 them from his property because of theit

misbehavior and misconduct to him.

. It is denied that the applicants are having good relations with

respondent no. 8 to 10. Further it is submitted that the
answering respondent has not cut any tree in his part to the

destroy the Mangoes Bagh.

. That in response to the present para it is submitted that the

answeting respondent has not cut any tree in above said Khas:a
Nos.

That in response to the present para it is submitted that the
answering respondent has no concern with the garden situated

in above said Khasra Nos.

. That in response to the present para it is submitted that the

answering respondent has not cut any tree in above said Khas:a

Nos.

10. That in response to the present para it is submitted that the

answering respondent has not cut any tree in above said Khasra

Nos.

I\
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11. That in response to the present para it is submitted that the
answeting respondent has not cut any tree in above said Khasra
Nos.

12. That in response to the present para it is submitted that the
answering respondent has not cut any tree in above said Khasra
Nos.

13. That in response to the present para it is submitted that the
answering respondent has not cut any tree in above said Khasra
Nos. |

14. That in response to the present para it is submitted that the
answering respondent has not cut any tree in above said Khasra
Nos.

15. That in response to the present para it is submitted that the
answering respondent has not cut any tree in above said IChasra
Nos.

16. That the grounds taken by the applicants/petitioners ate false,
fabricated, manipulated, wrong hence strongly denied.
Limitation para is strongly denied as the present petition is filed
after 6 months of the claimed date of cut of trees hence the
present O.A. is liable to be dismissed.

Prayer part is highly objectionable hence strongly denied.

~
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PRAYER

It is, therefore most respectfully prayed that this Hon’ble
Tribunal may kindly be pleased to dismiss the present O.A.

with high cost upon the applicants/petitionets, in the interest

of justice.
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Serera g gl

AERledr Cumay  ighi AW
CAND 6or fohing lewF
Del)y ¢
MOb: 924-9 171383
Evren|t agcn ] l‘e&wiﬂrﬁ\@(«mc&b@
Jmeul: com




506

[/

BEFORE THE HON’BLE NATIONAL GREEN

TRIBUINAL
PRINCIPAL BENCH AT NEW DELHI
{Under Section 18(1) read with Sections 14 & 15 of the National

Green Tribunal Act, 2010}

ORIGINAL APPLICATION NO. OF 2024
IN THE MATTER OF:-
DEEPANK KUMAR SHARMA & ORS LGAPPLICANT
VERSUS
UNION OF INDIA & ORS. .....RESPONDENTS
AFFIDAVIT

I, DR. DEVESH KUMAR SHARMA S/O LATE SHRI DEV
SHARMA MISHRA AGED ABOUT 68 YEARS R/O MANJULIKE
GARDEN, BAJORIA ROAD, SAHARANPUR, DISTRICT
SAHARANPUR (UP) 247001. presently at New Delhi, do hereby
solemnly affirm and state as under:

1. That I am the respondent No. 8 in the above noted case and
am well conversant with the facts of the case and is competent
to swear this affidavit.

2. That the contents of the accompanying reply have been drafted

by my counscl under my instructions and the contenrs of the

same are true and COTTect and the same may kindly be read as

2is affidavit.

part and parccl of d

R
SN

'@/ Nir, UMAKANT St B
i A p By iu’}:h‘. ‘:“I':l,‘:':u:’:.
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3 s and
3. That the contents of para no. [ to a based on facts

1 arc
circumstances and contents of para no. to para no.

o

- DEPONENT

basc on legal advisc.

S e Y ' ' \
Mr_ Uf\_l“.\":(' 18 -.1.,.. ‘ .‘ ‘l . .'\.‘ vt })
App. By D+ F i

0772023

VERIFICATION:

Verified at Delhi on thig UG L[?)Z.Of August 2024, that the
contents of the above affidavit are frue and correct to the best of

N . .
my{kne dﬁdge and nothing material has been concealed therefrom.
3

S
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INDIA NON JUDICIAL

Government of Uttar Pradesh IN UP46717816486875

e-Stamp

RABIYA PAR

Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

‘Consideration Price (Rs.)

First Party

qel

e



519 20

Second Party

Stamp Duty Paid By

Stamp Duty Amount (Rs.)

IN-UP48717816486675W 1352

28-Jan-2024 06:45 PM

NEWIMPACCY{SV)/up14152104/BIJNOR SADAR/UP-BIN
SUBIN-UPUP1415210489496632427383W

MOHD HASHIM SO MOHD FAROOKH Article 23 Conveyance

: PROPERTY SITUATED AT MANDAWAR (BNP) PARGANA TEHS DISTRICT BUNOR
DEVESH KUMAR SHARMA SO DR DEV SHARMA

: MOHD HASHIM SO MOHD FAROOKH MOHD HASHIMSO MOHD FAROOKH

: 4,00,500 {Four Lakh Five Hundred only)

verified tightening

P
e



520

dhik office

Neer (Sadar)

loveliness

Upnik Car Bijnor (Sad)

Sale Letter Agriculture Sahi-

0025802156

[19:24, 8/18/2024] +91 724 851 7989: Photo Mohd. U Collectorute, BijfMER
Phol Mobi

ey

sale deed agricultural land

selling price

-80,10,000/-

wealth /(X (-
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-80,10,000/-

3. E-Stamp

-4,00,500/-
-Mandawar
Bhauja/Gram

- Mandawar 20N.P.
Area

- Rural

acreage

-0.79275 go
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circle rate

Pholo Altastea Mohd. Uvacatu Collectorate, BIINOR

-46,00,000/- per hectare and 57,00,000/- per hectare + 60%

Format-04 Page-10 Serial No. 99 Column 10

9. The sold area is not situated on any national provincial link road but on the district road.

10. Apart from agriculture, activities other than agriculture are possible within 200 meter radius of
the sold site.

11. Caste-Vendors do not belong to the Scheduled Caste.
12, Borewell/well is not a building.

13. Vishit Araji has not been declared a non-farmer under Fodder 80/143 Uttar Pradesh Revenue .
Code 2006/JV Adhi. No previous agreement of the said tenant has been registered/effective. Unique
Code-1121691083000012

Asha

[19:24, 8/18/2024] +91 724 851 7989: (3)

Chowdhadi-

16

——

v
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In the £ast - Bagh Aam Qazi Fasiur Rahman
In the West - Mandawar Bijnor Road

In the north - agricultural land seller

In the south - agricultural land seller
Number of first party {one)

Seller Details

Devesh Kumar Sharma

Son Shri Dr. DevSharma

Resident Mohd. Baujar Kala Town Mandawar Pargana Mandawar Tehsil and District Bijnor Hall
Resident House No. 01 Doctors Lane Bajoria Road, Near Taravati Hospital, Munjalike Garden,
Saharanpur - 247001

ID-Aadhaar Card
Number-XXXXX XXXX 5080

PAN Number-ABZPS0670C

Ak
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AYos{0-9412231199

Second party number {(one)

Buyer's Details

Mr. Hashim

Son Shri Md Farooq

Resident Mau Bazar Mangal Kasba Mand
Pargana Mandawar Tehsil and District Bij
ID-Aadhaar Card

Number -XXXX XXXX 5670

PAN No. — ACZPH6173N

Alosfo -9997285060

[19:24, 8/18/2024] +91 724 851 7989: (4)

Which is according to Araji Bhumidhari year Fasli 1426-1431

T
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account number
00331

measles number
1083

1089

acreage

0.797 out of O
0.341 80 '
Area in sale

0.338 go

the whole

Total fields- 02, total area 1.138 hectares.

I6
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Total 01 account Total 02 fields Total area of 1.138 hectares Khasra number 1083 runs 0.797
hectares out of which 0.338 hectares and Khasra number 1089 area is 0.341 hectares Total Thus,
0.679 hectares of area of both the above Khasra numbers has been sold (In Khasra number 1089 the
seller's land is no fraction is left), and

account number
00330

measles number
1091

Total fields- 01

acreage

0.455 go

Total area is 0.455

Total 01 account Total 01 field Total area 0.455 ha Araji has sold his own share of 1/part of the
whole i.e. 0.1137580 Araji (Now Khasra No. 1091 no part of the seller is left), thus the seller has sold
a total of Rs 0.79275 from the above two accounts. Haaraji is for sale, the seller is the first party
transferable landholder of village Mandawar, Pargana Mandawar tehsil and district Bijnor.

[19:24, 8/18/2024] +91 724 851 7989: (5)

Whose Seller/First Party Bajriya Court Civil Judge C.D. Saharanpur

2C
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Case No.'61 of 2008, Dr. Devesh Sharma vs. Dinesh etc. Date: Judgment received in mutual partition
on 05.12.2008. |, the seller, am the full owner, officer and occupier of the said agricultural land and
have full rights to settle and change the said agricultural land. The price is also reasonable from the
buyer, hence now for the sake of restoration, healthy mind, body, stable intellect and happiness,
without being misled or taught by any other person, with his own happiness and consent, the
seller/first person has given his agricultural land for 0.792750 hectares. 80,10,000/- eighty lakh ten
thousand rupees were received in lieu of any share or rights in it, out of which Rs. 40,05,000/- forty
lakh five thousand rupees were sold to the second party/buyer and the total price Out of Rs.
17,00,000/- dated 18.10.2023 and Rs. 3,00,000/- dated 18.10.2023 and Rs. 8,30,000/- dated
08.12.2023 and Rs. 14,00,000/- ‘Punjab National Bank branch Mandawar and marked Rs. 20,00,000/-
and marked Rs. 17,80,000/- both checks 1DBI branch Bijnor dated 2902.2024 and after taking
possession and encroachment on the spot, effectively handed over the ownership to the equal
buyer. Now the buyer should register his name instead of my name in the government documents,
in this the seller or the heir of the seller will not have any chance to object. The buyer can use the
agricultural land as per his wish. Today, I, the seller and my heirs will no longer have any interest or
connection with the said agricultural land, as per the law, this contract will be concluded.

{19:24, 8/18/2024] +91 724 851 7989: (6) The total responsibility and accountability and liability will
be of me, the seller and the heir of the seller. In all such cases, if the buyer loses possession of the
property or any part of it due to any reason of the seller or due to the emergence of any partner, or
if the buyer has to pay any.encumbrance which has not been clearly mentioned by the seller, the
buyer will have the right to He should take the possession himself through the court and recover his
damages, expenses, loss, burden etc. from the property of the seller or the heir as per his wish; the
seller or the heir will not have any objection to the seller. The identity of the parties has been
certified on the basis of photo identification by the witnesses. The property sold does not belong to
Wagqf, enemy, church, Nazul, lease etc. All such facts and circumstances have been recorded
truthfully and honestly in this deed of sale which affect the value and stamp liability of this deed of
sale. The first party deed of Khasra No. 1091 is in owner possession and registered. Vendor Devesh
Kumar Sharma S/O Shri Dr. Dev Sharma is also known as Devesh Kumar S/O Shri Dev Sharma. The
sold agricultural land is not under the regulated area of Bijnor and the land use of the sold
agriculturél land is agriculture and park. The open area is not marked in the green plate/play ground
and in case the construction is done against the land use mentioned above, the buyer will be
responsible for all legal action including demolition. In Khasra No. 1083, out of 32 mango trees, 25
trees were 20-40 cm diameter, priced at Rs 75000/- and 7 mango trees were 40-60 cm diameter,
priced at Rs 56000/-. Total price marking of 32 trees was Rs 131000/~ 1/2 of Part i.e. Rs 65500/~ and
in Khasra No. 1089, 10 trees of mango 20-40 cm in diameter were priced at Rs 30000/- and in Khasra
No. 1091, 10 trees of mango 20-40 cm in diameter were priced at Rs 30000/-, 1/4 part i.e. 7500/~ -
Rs. 103000/- is included in the total value of the total trees standing in the sold Araji. Out of the sold
area of Khasra No. 1083, 0.50 hectares i.e. 500 square meters is marked at the rate of Rs 3850/~ and
the remaining 0.288 hectares is marked at the rate of Rs 57,00,000/- + 60% at the rate of Rs

L~
e
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2627,0000/-. - Rs. and the remaining 0.45475 hectares of land is marked at the rate of Rs. 4600000/-
+ 60%, which is included in the total value of Rs. 33,47,000/-.

[19:24, 8/18/2024] +91 724 851 7989: (7)

Photo: Village Mandawar located on sold agricultural land, Pargana Mandawar Tehsil and District
Bijnor.

Bijnor Janar District

Jahar Pradash

[19:24, 8/18/2024] +91 724 851 7989: (a)

Map of 200 meter radius village Bhandawar, Pargana Mandawar tehsil and district Bijnor.
activities 200 meters

activities 200 meters

activities 200 meters

agricultural activities 200 meters

[19:24, 8/18/2024] +91 724 851 7989: (10)

Therefore, this deed was written so that it would be registered and would be useful on time. Note:
Commercial units built on the roadside in Bharpra No. 1083. The store is not sorted by buyer.
Hashim in

X
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Witness- Mohammad Islam Rashid, son of Shri Abdul Rashid, resident of Mohalla Sarai Nagina,
Pargana and Tehsil Nagina, District Bijnor. Aadhar - XXXX XXXX 6298 Mob. No.-9319676573

Muhammad Aslam 2

Witness - Dinesh Kumar-Sharma, son of Shri Dev Sharma, resident of Mau Bazar Mangal Town,
Manda Pargana Mandawar Tehsil and District Bijnor Hall, resident of House No. 1859/1, Sushi Clinic,
Mandi Railway Road, Pitkhua Hapur- 245304 Aadhaar- XXXX XXXX 1864 Mob. No. 6363240399

Today on 29.01.2024, Hon. Umar £d. Reg.

It was typed on the request of Kachari Bijnor.
Ma. Umar Avda

mar Advoc

Reg. No. UP58078

COP NO. 035753. Ch Na

‘Collectorate, Elinor U

Sick. 841163469

{19:24, 8/18/2024] +91 724 851 7989: Pain No: 202400713001540

Book number. Pages 265 to 284 of volume number 13211

L
2
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Qar o

AT - gfe sreflets WElG S9Ug 8193

g, -t .Zarr e 97 Rema o3 R 3/7/2028 T 3/1/ 2023 '&7 oot #
ATITR

wreff T WEER TR TE Sl HAe § ot defew & ug § duiiRgd es ol
aRss APIRE § AeTa TRFT WY Fwg fagea § f weff 3 shawr o = R
1/8/2023 Wl o e et ol 3R et A R W Guw FoR sherch sifeT T T
Al ws], ot TRy & Reg B FrOR = §q & Reaa 9o @ o w=ifs
SRIFa Glaaeld BF Gl Tl Wioer & dga a0 wrar ssaw oar ek aur
1859/2 {od U5 Mergar Fren gigs A Rud sRais aagla siaa & s3muR «w

e e oo @ GeReEE seR wer @ sfow T e S e N wd &
AH U 3T Hcadl S AP 9T HIT AT sTdter e § AR 9 U FIH 50
UHFT F AHY O T 30 W Iga IGauTew alF § Fel w6 & v e
w5 ouf ¥ AT T IAIST 7 99 30 W) § O FROT IqF SR AR
3T R T 3T @ § A O Frare amariy ceone ditar sel Reel 7 o aur s
gafer et 7 off sigR o=t ot B A% Bi geayy sl sifva we & wewe 9T a@g
siE ¥ &1 ot AEET Agear Mar v Rewlk & i & 99 & § 39 W o s =S
$r o T & o g S AT g A A 30 A9 R o1 379 e F =S F 95
¥ & o gafiter ot A 3wt qurelae sifha et @ sl Aoy AT TR AR
SFr e A A o i A At Marwdan s MR s w i ™
3FR A A g Al ) A Y o g o ¥ AR & g FRon & 9 el
eafFadl o RFiF 11062023 FF §H AR Wy A gy Ahwed sifva wot o=l o=
FAR § 9 W 70 awda 9% W el e & va R ARars gfew =l
Rorgar W depreie A #i=iy arfeme St s o e ot & &) orer uw F =]F §
aur A o aa @ F AeEd FEr 9927391098 ¥ HF B w0 gfaw iy w
gaarar gfew didr W ooe #F ggar o g R 97 & Qv # aa & Sen 1 g
aa 8 & & 4 7y et St B ReRa 1@ F {7 SR F 9d6T 9% a9 @l
o o Rrelt &1 off S el srelter aar Usq gl $ © A ool AN v A Gt @ W
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$5 o gefter At o sigw oAt A Ay S B AN gt & fed F aE e §
Segiel AY THSLHFS TN 96 o § ARG A yeh & Ased Fauy oF AYAT W 9
foera 15 awi & A § aur 9% 9wy 39 el caadl & selieifar o & sfoe off 9%
el oeT SAqEeRe ) Wl @ifoyr & oed 9% WY wuY @) @ £ swed welt R}
Ty fFT aT Pl o GREOR 9 RafRd ar § @ § aw @ # R gan 9Ra
RFradt 957 A vt Fd o @R v ’RFTF 3/7/2023 a8 1/8/2023 & WAl & WY Ul
I &1

Rt 18/2/ 2023 & A St F R v gEd R o7 #7 Aam Y g@rr daad
wener forar o ar aur g AteE w7 @ Aiwe st @ orfiee g Reagar @ gl s
R vaR AR gfow Sl Ragsr & B @ ff amefda frar o1 B arguresr &
A R=iF 10/8 /2023 T A He FAR A Prllerw Siaar Regar § safdara & @
e a1 @our R&lF 10/8/ 2023 11/8 /2023 WYUT 12/8 /2023 F #f R Fow S @ v
a7 3T FeEEa ARSER o F Roeh et & Rew Aae ot F ey F IagER
sgares A Rfts FEaR F= A R ff T Wy arer Reiw a6 Rl ot )
wS off Friad =& f o 3 e St ¥ FRag woeT § B opoar Rush oot ) @
e Mo R ik & F 3T w6 & Fard &%

W Y=arG 3MeY wied Wil Rever FAR wT 97 welfy sieex &7 =t @A 1859/1
geften Fafas RfeseT o d5 v walew X Fiaa Ragar Brar g1gY 3erk 9w
ANGTST AGAT 636 3240399

[19:23, 8/18/2024] +91 724 851 7989: @al' ﬁ',
9
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the SP
Hapur

Subject :Complaint regarding the abuse and Threate to short the applicant on 27th may 2022
through mobile number 9883 711-590 2 mobile number 916363 240 399

Respectfully submitted that the applicant is a retired person from Health and Family Welfare
Ministry Government of India under IP commission which is an international level Institute after 34
years doing the job honestly and with full from the post of scientific officer on June 2016 as he is 65
year old senior citizen.

Sir on 27th May 2022@1pm and 52 minutes and 1:00 p.m. 53 minutes some unknown person called
me on my phone and asked my name stating to Dinesh Kumar Sharma bol raha hai | stated yes | am
Dinesh Kumar Sharma speaking to abuse in filthy languages and to kill me .He repeatedly called |
lifted my mobile that person again begin to abuse me and to shoot me with his pistol. | cannot
mention the abusive language of that person has they are not parliamentary and not mentionable.

The mobile number in question 9198 837 115 90 the voice was offer man but it was found through
Truecaller that it is registered in the name of Madhu Kumari a woman.

I am suffering from high blood pressure and type 2 diabetes for 15 years and due to the abusive
language and returning my blood pressure has become increased consequently | have to got the
medicine for 2 days resting on bed.

It is there food requested that kindly got registered the above complaint to punish the culprits I shall
be highly obliged for whole life. complainant

Dinesh Kumar Sharma son of late Shri Dev Sharma Mishra
1810 purv varti Sushila Clinic railway route near Sarvoday Inter College
Date 01June 2022 mobile number 6363240 399

in
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e C,

sifar arfer RBeer Mdee & & wrelf Rewr am o=t or Y B T we sednr SEred
HRT TRFR T ST TS 34 TuI dF T 5T Feled Ul T SAGRI & daT
& ST 2018 F Jarfegfed #3m ¥ aRss smeRw &

AY ol Tarer & & O v T G e 9l & iy s F § gt o o R
981 IF TSI GoAlr 095 G4 H o 24 W AT 3R aopht & wele # 3wy ofewm &
ISR GEIR

T 9T 9w FAR F AN SUHT F HFUR Y S FAT FEGT ASI AT
Rl seav weyr W Rue &% dulcawi s fF g9 WY R gorr 59w wodaw @a
& 915 TRrEes TRl GERT W g5 § W 3UE! a5 A $adl 9 quy AW 7 @ A
ﬁmm%ﬁ#ma@ﬁmmﬁ#sﬁﬂﬁﬁa%%sﬁﬁﬁﬁmﬁm
X RT & W 8R 9T A IRFATAT F PROT TUT ITA il & GaF & FROT Fdwan
RaE ¥ goaTa 39« Sl e €1 9 X I aur andy awar Rua A Fenr 9 Sl
M S W FA FH W IR-AR gl IA-gell 98 G919 Tt iy g AstR A el wen
aur g Rergar ar o o Reeit Bl agR 3 7 qear o aur S sy
gl oY gl

§ vl Gaegd T A A § A uw e S il ar awr #F 9w @ e & ey
gl aw oot @ o TAR 95 ST Teell el 3HTRe o HEY disar 3e0E SUAER HAl
IRy R BT 3% R oF wl F AR 2020 H AY O g dia FoR A ey vw
FAR A ueh sife aur A vl Ay oA S A% 9ga dood i fl @ Her A
ot Fufea ik Rragsr &1 #F= I & Tur 3HH Yol 3ifhd F a9 W w59
& wa frar o Ay AEt & T el @ AfUT SEER AR % AR T aur g <ter
5 93¢ FT URT WM oX F A7 3o e gt ol Risraa AR acwrdlar stoaarer
SR WIET @ T 3o B HT AHAT TH FAGR! FU A WA FI Bl W BewR T
Rl 282021 FY A AT T T FAR ¥ {3 THAY F T FE A RO @R A
2 Y g & oS qF F off FAe ot oF # F F@ arel Al @ oo N Rvw
T 3 RFga gof T T FA § T A WG W A1 @ F FROT 5FF A F
R U= AY T § B yfer eaea ) @1 § W § RAlw Qi 2021 F AR @RI
Frearel Rragar & wreg Rale it wrer 9iy ot 57 o & Wy Fevad = @1 § O q@
& &1 7 gt F 3eAT § FUAT HAAIFA T T FE W GAF 172022 FHY AH
Rt $AR g ART ¥AT 7 g R 97 A B g7 g9l 59 AR 4 A 9l A A
TR GRR S R o Aereh g Riar § 39 B § oS o @ e B e
reaaTe # SteeX § o) f@ers &t Rate
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¥ g2 o= graray @ i s/ e et oiv gu AR et sta | =g
3Texuiy RaeR! WEied g3 oA Bie U7 §Uie $AR SHS! Tdl
ot aif¥rar ag e Hep xraf & Srusi oI ATa a8 UiAsT S W1 S 8l
T % FAR W HeTaR FRIT 7o § aTar TR a5l fuagdn § Bt
dTere & T B ST TR | 9YUT HE O Yo SR-AR T A W
THT W TS ST 6 HIAT & P A G 0 P $I 8 GAIDR B od
fsTarE T |

W frergen fRE e R E1Uie $5 IR dgadtsl! HE HdER

[1:50 am, 20/8/2024] saritasingh33363: T IH1 & 3a: H o0+ A 1UiP
PHR SAD! Tal ifpd BT U T °d A AU I 959 P
TR T A= 9roft St &5 g g SR ud ¢ faie 15 fidw
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closures mobile number 91988 3711 590 screenshot Call Histry photo States
{19:23, 8/18/2024] +91 724 851 7989: Tu

the District Magistrate Hapur

Sir

Respectfully submitted that the applicant Dinesh Kumar Sharma is a senior citizen retired from
Health and Family Welfare Ministry Government of India after giving service for 34 and half years
with full heart and faith retired on June 2016.

I have three misuse iuitions and one-daughter the daughter is in USA with her husband both sons
are married the eldest son dravit Kumar is resident of national highway 09@ NH 24 constructed in
Ansal Tanushree and he decides their with his family the second son Kumar watch God constructed a
bakery as an employment in Bijnor at my father's property got through wheels and in second house
he was residing | arranged the modern machinery and instruments in the bakery as automatic oven
mixer but due to inactiveness of my son and his wife he close the factory and came to pilkhuva on
my house and both husband and wife big and to pressurize me not to live in mandavar and they
have to live at-Ghaziabad and demanded house and factory or shop here.

| have done my job with honesty | have no such money and | am unable to do such do to this reason
deepank Kumar and his wife begin to miss behave with me one day on March 2022 my younger son
deepank Kumar my daughter in law wife of deepank and shrimati Ankita and my wife Manju Sharma
insulted me and pressurized me to sell the whole property of mandavar and transfer the property in
the name of deepank Kumar and his wife Ankita when | forbade Smt Manju Sharma began to beat
me with pillow and deepank stated to through all the articles of mind about that complaint I gave to
Kotwal Shri Rathore Sahab on 28/8/2021 Manju Sharma and deepank Kumar patent me to report
about the rape case with Ankita but due to untruth they were failed but again they tried to implicate
me in rape case of my domestic. My domestic refused to do any such complaint and give me in
written her statement which is in my custody. It's copy is an next hear with. | also annexed complaint
dated 29/021 given in Kotwali pilkhuwa with this letter in which all the incidents are in detail. Please
see it. On 01072022 in the evening deepank Kumar and Manju Sharma again 310 to me stating that
this time they will not give complaint in the police station and they will file the case in the court of
rape of shrimati Ankita Manju Sharma stated | am retired from government hospital and you will not
get bail and you will remain in the jail whole life madam | have got risk for my honor and property
from my elderson dipan Kumar and his wife Ankita and mother Madhu Sharma | have come to
pilkhuwa after closing my house in Bijnor deepank repeatedly to implicate me in rape case if | will
not vaccate the house.. my Sandeep ank Kumar Sharma has insulted me and miss behaveed with me
at pilkhua situated residence due to which | have disowned Deepank Kumar Sharma and his wife
from my all movable and immovable property regarding with publication is made in the newspaper.
Please stop the frequent coming and going of deepank and his wife from my portion and also
prevent him to stand his vehicle in front of my gate. Such that | can pass my last life in peace. The
House situated at pilkhuwa front portion is in my name and its great open site the main road and the

e |
N




544 g

back portion is in the name of Manju Sharma which .gate open scene East towards khadanja Marg
which is registered as road in the record and that road open in Shivaji Nagar some unknown person
have closed government road. Kindly prevent the motion of Manju Sharma and deepank Kumar and

his wife from my person.

Deepank Kumar and his wife tells the road inside my house gallery. While | have got bayanama after
paying the stamp duty leaving the government land as a commercial Circle rate hands this galleries
not a road but by writing it a road which is portion of my house 1 h...

{19:23, 8/18/2024] +91 724 851 7989: Manasvi Bani 15th December 2021
In respect of closing the relation

My son deepank Kumar and his wife Ankita is not having good not relation to me. become worse
relation of these persons deepank and his wife is dissolved by me from my all movable and
immovable properties closing all relationship with in future we would have no relationship I Shall not
be responsible for any their acts. Dinesh Kumar Sharma Sana let Dev Sharma Mishra, 1810 Sushila
clinic building Railway road Mandi nearSarvoday Inter<College pilkhuwa Kotwali pilkhuwa Tahsil
Dhaulana district Hapur

[19:23, 8/18/2024] +91 724 851 7989: To,

District magistrate Hapur

Subject: ine respect off end of relationship with my son deepank and daughter in law Ankita
Sir,

Respectfully to submitted that the marriage of my son deepank was held with Ankita, After marriage
my son is under the impression of his wife and himiss behave with me and miss conducting with me
in which Ankita supports him. Because of this | have closed my all relationship with Ankita and |
disowned her from my all movable and removal property. In future | would have no relationship with
them and | hall not be responsible for any act of them and it is requested to take cognizance on my
application for information,

Dated 16th December 2021
Applicant

Dinesh Kumar Sharma son of late doctor Dev Sharma Mishra resident off Railway road near sarvoday
Inter College pilkhua Tahsil dhaulana district Hapur

[19:23, 8/18/2024] +91 724 851 7989: GCourt Mr. Deputy Collector, Ghaulana.

Dispute No.-T202411730602787 Year- 2024
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Manasvi Wadi

15th December 2021

The conduct off my SON and his wife Ankita is not good to me
because of their misconduct and bad behaviour I close my all
relationship with Deepank and his wife also I disowned them
from my all movable and immovable property in future I shall
have no relation with both of them. In future I shall have no
relationship with both of them.

Dinesh Kumar Sharma

son of late Shri Dev Sharma Mishra

,1810 Sushila Clinic Building Railway road
Mandi near Sarvoday Inter College
Pilkhuwa Kotwali Pilkhuwa

Tahsil Dhaulana District Hapur.
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To,
The District Magistrate District Hapur

Subject Complaint in respect of disoning my son deepank Kumar and
his wife Ankita for all relations

Sir,

Respectfully submitted that the applicant’s son is under impression of
his wife and instigation of her. He misbehaved with the applicant in
which his wife Ankita support him The conduct of my son and his wife
is not good to me. Due to which because of misconduct of my son and
his wife | disown them from my all movable and immovable
properties.

In future 1 have no relationship with of them and | shall not be
responsible for any their apps.

Therefore | request you for information to take cognizant.
Dated 16th December 2021

Applicant

Dinesh Kumar Sharma

S/o late Dr Dev Sharma Mishra

resident of Railway road

near Sarvoday Inter College Pillkkhuwa

Tahsil Dhaulana District Hapur

L
ot &/
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Anno 110- Attachment-3)
To,

M. District Magistrate
District — Hapur

Subject:-Investment by the applicant with his son Deepank and daughter-in-law Ankita. In
relation to severing family ties and evicting one from one's property: -

Sir. Yes.

It is submitted that the applicant's son Deepank was married to Ankita. Since
marriage, the applicant's son is under the influence of his wife and at her request, he behaves
rudely -and misbehaves with the applicant, in which Dipank's wife Ankita fully cooperates.
The conduct of my son and son-in-law towards me is not right. Due to the unruly conduct of
Dipank and Ankita, I break all relations with them and evict them from my movable and
immovable property. In future I will not have any connection with these two and I will not be
responsible for any of their actions.

Therefore, it is a request to Sir that the applicant is submitting this application in the name of
Shri Bhan Ji.

Date :-16-12-2021
Applicant

Mamiya Sak Dinesh Kumar Sharma S/o Late Dr. Dev Sharma Mishra Counter
Norl.18/12/2021.17122 Resident Railway Road, Near Sarvodaya Inter College Pilkhuwa,
Tehsil Dhaulana, District Hapur

E13631623714 IVR:6985136
SP SYEN LOR HOPE 50 (245
211245191, Gwan

Ansz17.10 (Cash) Tav2.18 <Tracic on www.india-ost.tov.in) <tel 18902666868) (Wear
Masks, Stay Ga te
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Dinesh Kumar Shama 51 Rava Doctor Roll Sharma Mishra resident 1859/1 Sushila Clinic Wilding
Railway Ped Near Sarvodaya InterCollege Pilkhuwa Pargana Dasna, Tehsil Dhaulana, District Hapur.

applicant/plaintiff
versus

- Shribhat Oketa Sharma, wife of Shri Dipank Kumar, resident of 310 Sushila Clinic Building, Railway
Road, near Sarvodaya Inter College Pilkhuwa, Pargana Dasna, Tehsil Dhaulana, District Hapur.

22- Dipank Kumar, son of Dr. Dinesh.Kumar Sharma, Hall Niwati, 1010 Sushila Clonik Building, Railway
Road, Near Sarvodaya Inter College Pilkhuwa, Pargana Dharana, Tehsil Baulana, District Hapur.

3- Mrs. Manju Sharma, wife of Mr. Dinesh Dupar Sharma Hall, resident of 1810 Sushila Clinic
Building, Railway Rose, near Sarvodaya Inter College Pilkhuwa, Pargana Dasna, Tehsil Bhaulanan,
District Hapur.

* Ankit Sharma, son of late Sunil Sharma, resident of Geeta Nagri E-12 Civil Lines, Biinor.
Sushil Sharma, son of late Ramkumar Sharma, resident of Geeta Nagari E-12 Civil Lines, Bijnor.
3- Naresh Sharma, son of Shri Namalum, resident of Namalum.

7- Dr. Mukesh Kumar, son of AS Vaish, resident of Shiv Sarovar Colony, Garh Road, Meerat.

the opposition /Q(/
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24 No. Bara-22{2) and 25 Parents and Senior Citizens Maintenance, Nutrition and Welfare Act 2007
Thana-Pilkhuya

Mister,
The applicant/plaintiff submits that

1- That the applicant/plaintiff is located in Mohalla Makal No.- 1859/1 Sushila Clinic Building, Near
Sarvodayashru Kara Pilkhuwa Pargana Dasna, Tehsi

{19:23, 8/18/2024] +91 724 851 7989: -2-

Dhaulana is a 65 year old and senior citizen resident of district Hapur. Deepank {defendant no. 2},
the younger son of the applicant/plaintiff, was married to Mrs. Ankita Sharma, the younger son of
the applicant/plaintiff i.e. defendant no. 1. Iimmediately after the marriage, the wife of the
applicant/plaintiff, Dr. Manju Sharma, harasses and harasses defendant No. 3 by directly making
absurd allegations against her. With whose full support, respondent no. 3 and respondent no. 1
harass the applicant/body mentally and physically and respondent no. 5 Sushil, who calls himself a
high level leader and respondent no. 6 Naresh calls himself a senior officer of CBI. The officer says
that Mukesh Kumar, who is defendant no. 7 and the real brother of defendant no. 3, also comes
from time to time to threaten the applicant/plaintiff and keeps harassing him by putting pressure on
him for extortion. 2:- That the applicant/plaintiff had received the said property from his mother as a
bequest. Behind which a house was built by the applicant/plaintiff's wife, defendant no. 3, by
purchasing a plot adjacent to Sarvodaya Inter College Pilkhuwa, Tehsil Dhaulana, District Hapur, the
road to which was from Mohalla Sarvodaya Inter College Pilkhuwa, District Hapur, which was The
railway road went from Pilkhuwa to Mau Shivajinagar Pilkhuwa and was a common route, But the
defendant No. 1 and 7 forcibly entered into the plot/house of the applicant/plaintiff by not making
the way from the side of Sarvodaya Inter College Pilkhuwa and without any authority for the
purpose of taking unauthorized possession of the house of the applicant/plaintiff. Started for which
they have no legal rights. In order to further harass and harass the applicant/plaintiff, defendant no.
2 parked his vehicle Hyundai Aura with registration number UP-20A-9459 in front of the main gate of
the applicant/plaintiff while in front of the applicant/plaintiff's house. The width of the main gate is
only 13 feet due to which the plaintiff faces difficulty in taking out his vehicle and commuting. If the
plaintiff opposes them then the opponents use abusive language.
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3- That Badi's 'given house' is in Mandawar town of district Bijnor, which the applicant/plaintiff had
received a registered will from his father in which the applicant/plaintiff had given a factory and
other houses to defendant no. 1 and 2 for living. But after marriage, Dipank stopped going to the
brick factory and started visiting the house in Pilkhuwa frequently.

[19:23, 8/18/2024] +91 724 851 7989: When the applicant/plaintiff asked why they were not paying
attention to their work, Dipank and his wife said that they do not want to live in Mandawar. We,
you, have built factories and houses in some other city like‘Ghaziabad and Pilkhuwa from Bijnor,
whereas the applicant/plaintiff is retired from the Ministry of Health and Welfare, Government of
India-since June 2018, who has done his job with full devotion and honesty. The plaintiff expressed
his inability to do so. After which defendants No. 1 and 2 became enraged and started abusing and
misbehaving. One night in March 2020, Dipank, his wife and Mrs. Manju Sharma insulted and beat
the applicant/plaintiff and said that all the property of Mancawar and Pilkhuwa should be
transferred to the name of Dipank. When the applicant/plaintiff refused, the defendant no. 3 picked
up the pillow from the bed and started hitting him and the defendant no. 2 picked up the plaintiff's
belongings and started throwing them out and said to push this idiot out, against which the
applicant/plaintiff complained. This was done by the then police station in-charge. But after the
plaintiff made the above complaint, defendant no. 1 gave a false complaint of rape at the police
station and tortured the applicant/plaintiff as part of a well-planned conspiracy.

4:- That the applicant/plaintiff has been suffering from high blood pressure and diabetes for about
15 years. Defendant No. 1 and 5 who are related to each other. They put pressure on the
applicant/plaintiff to make unauthorized extortion and the defendant no. 1 and 3 forcibly took over
the house no. 1849/1 near Railway Road Sarvodaya Inter College, Pilkhuwa, District Hapur, obtained
from the registered'will. They are in occupation who never serve the applicant/plaintiff but instead
abuse the applicant/plaintiff and threaten to kill and cut him into pieces along with defendant no. 4
and 7. Compiain‘:t against which has been made by the applicant/plaintiff to higher authorities from
time to time through registered post on various dates. But no action has been taken by anyone, on
the contrary, the applicant/plaintiff has been called the defendant no.-1. It has been proposed at the
behest of.

6- That the applicant/plaintiff is 77 years old and a senior citizen. Who is retired from the post of
Scientific Officer from the Ministry of Health and Family Welfare, Government of India. The
applicant/plaintiff belonged to the category of Gazetted First Class Officer which is a very
respectable post. Dipank, son of the applicant/plaintiff who

[19:23, 8/18/2024] +91 724 851 7989: Rude is a person who behaves rudely. The behavior of both
Deepank and his wife Mrs. Ankita is the same, who take away or break the valuables of the
applicant/plaintiff every day and harass the applicant/plaintiff by adopting various tactics whose
intention is always to harm the applicant/plaintiff. They want to grab the plaintiff's property

e
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unauthorized and want to recover it from the applicant/plaintiff in an unauthorized manner. To
fulfill the same objective, defendant no. 2 has filed case no. 25 of 2024 in Civil Court, Bijnor, for
illegally occupying the property of the applicant/plaintiff and by torturing the applicant/plaintiff and
asserting its right over the property of the applicant/plaintiff. has been filed with the ulterior motive
of. Whenever the applicant/remembered defendant opposes the misdeeds of defendant no. 1 and
3, then defendant no. 4 and 7 support them and put unauthorized pressure on the police and harass
the applicant/plaintiff by making unbearable allegations while in the applicant's/plaintiff's house.
Due to the presence of CCTV cameras, the allegations made by him during investigation were found
to be baseless and baseless. The applicant/plaintiff is greatly harassed by the actions being taken by
defendant no. 1 and 3. The applicant/plaintiff had several times asked the defendant no. 1 and 3 to
eviction of the house which had been acquired from the registered will of the applicant/plaintiff, but
the defendant no. 1 and 3, on the contrary, made unreasonable allegations against the
applicant/plaintiff. / They threaten to kill the plaintiff and push him/her and threaten to throw the
applicant/plaintiff out of the plaintiff's house.

6- That the cause of this suit arose whenever the applicant/plaintiff asked the defendant no. 1 and 3
to vacate the applicant's/plaintiff's house and the defendant no. 1 and 3 asked the defendant no. 4
and 7 to Refusing to vacate the house and last dated 16-02-2024, the applicant/plaintiff asked the
defendant no. 1 and 3 to vacate the house owned by him and the defendant no. 1 and 3 abused the
defendant no. With the help of 4 and 7, the case arose out of the jurisdiction of the Hon'ble Court in
Village/Town Pilkhuwa, Pargana Dasna, Thana Pilkhuwa, Tehsil Gholana, District Hapur due to his
refusal to kill by threatening to cut him into pieces and kill him. Has full jurisdiction to hear, accept

and take decisions.

7- That for the subsequent evaluation, Rs 12 is paid to the adjudicating officer and the fee for
marking the case.

[19:23, 8/18/2024] +91 724 851 7989; -5-
8:- That the applicant/plaintiff is seeking the following relief:-

Acceptable practice

A- That by the declaratory note of Naad, the defendant No. 1 and 7 should be directed to move to
the sued house situated at Mohalla House No. 1859/1, Sushila Clinic Building, Railway Road, Near
Sarvodaya Inter Co!lege, Town Pilkhuwa, Pargana Dasna, Tehsil Dhaulana, District Hapur should be

T
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evacuated and handed over to the applicant/plaintiff and the applicant/plaintiff should be captured
on the spot and provided security.

B- That the litigation expenses should be paid to the applicant/plaintiff from defendant no. 1 and 7.
C- That other relief which the court deems appropriate should be provided to the applicant/plaintiff
from defendant no. 1 and 7. Certification :-

applicant/plaintiff

I, the applicant/plaintiff, certify that the statements in sections 1 and 5 of the plaint are correct to
the best of my personal knowledge and the statements insections 6 and 8 are correct in my belief
based on legal advice. Certified Place ~ Dhaulana Date :-

By- Advocate
AMARPAL SINGH SHISHODIA
Reg No-UP 800 07

cb-621900

[19:23, 8/18/2024] +91 724 851 7989: UPSP03-000054-2024
Down

IN THE COURT OF stat Saurabh Srivastava 1J.5.C.C,, Saharanpur

SUMMONS TO APPEAR IN PERSON
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[19:23, 8/18/2024] +91 724 851 7989: qaT &
ST UTAT LT FEIGT Hraarell [Jergdl SeT9g grgs

At s 6T BTG & F & 63 a¥ T TRy vd aRaw FEAT ARG HRT TER
¥ dwE AT & g & dafga aRes apRe § A S 2018 F 34 T a= qof
frsor SHTeIERT TUSE FAe G0l F WY HRT SER ST QAT A g |

W oRER # gl SiaeT 7y oAl S s« Res sl § & 7 aRa $9R v 9w
FAR Al AERET § T T Ao fftw o Raia § aw s afe & g s A
8l

ﬁvm%mmmmﬁwz*maﬁwmgmam%m

Af gl aw AW Sy 9 duw 98 3HH G aer BRer & § Y ok g7 # gt
ve e A Rer qEwr ol Red & g e g8 § Rregar f A sraw a3
R Rud FERT $R Faer W ¢ AN Gl quwr AU wler 92 duw 9 WA I a5
arerelt e & § AY o 9 o greifs dawor &7 star St & Rem gam § wig 9w R
ot ufRrRrer & wwe ¢t gam o SuE A derR Ruw gens F Fhr S s v
T T AT g TR A T F Qv Aw § G wifE o o st aw R
9 oG Rl ¢ Aa-AF 1 FH W A% F 7@ 97 9rr side: A% gl wy o
oler 97 d9F $AR &t e $AR N Il o e 73 W a@9 oo f g water
MR FITRITF RN T EANAET R Safommdiamaes
e AT & e T aeph o wlT # T ¥ e 9o 0 o B dw ar sy
A s wdl A 93 T oy @ Tod o ¥ Ok O & Inh o WS Taer ot B

AW BT G 49F FAR 6 3TH Teait Aerclt 3ifva orw ot o § A% vl 7y a1t &
g1y AT A WY SGH, S sqadiel 98 AT & § R 91 af g e Sl Ae
St #STER A § gR W 0 I s el 3 I oaey & Wiy 9 &9 v &
09 3T 99 qF oft o1 el @ P A Wy wgd wgaeeh A off g5l aF = RN e
O o AW WA A Regsr & o W 3ER Swer HY Aar aur fEl O Fwer 9§ S

o} qY FFe g Sedhr Rema A @ # ® wigaeh sehee A ok g |

T & §f &t 38 W Faaer FEd JF SE AY 9 F G § O it oar q9 75 v
R F Y @ T T R/ I A orer wgw diow 3w g sifsa Rergar e ge

TAE
2



566 B
77

§ i siop ual arael 4 F i & ARSI § 29/8/2021 F & IO 3E § 5 A
T e F AR W AR F A o A uHA § § 5w @ A oY a7 e @
I &H g W AES A AP § TR L

o smarer & ¥ Rergar & Prawy 5 w1 § aw &Y awl & § Wd ds AR amr
frear &Y A § aw NS &5 o1 A5 97T F a3 § gl @ -3 By & aeer
A fed e P aor AR Ao o Rg e 2 st a R AN o= &
FAY Jrer-3reeT & Rree v & o A 2019 H 59 7Y oA Rerw §§ a9 a7 Rergan
59 AT A W oelt o3g wererer 3¢ 99 qd Ay aHt F FqE <er F G A« 3w &
§ q 3 SR W® S 99§ HGST T A& W HRr A 3rver afder g gw w o
Fife 22 @i T slaex Hof yAT IS Afger IFTAE F v W @ O 5w gk
s&ﬁﬁﬁﬁﬁmﬁgg&ﬁma@ﬁw%m#mmﬁm%aﬁqﬁ
3T & WET A AFHT H AR HURT Jgat Foll AT A, 17 F X 3r9a Ay &
I SR A W AR § TR @ A S A W e wgs § R gow
St Y TS A F NS Raeh or & goar § & Ao 12 ©f § sRde 7 539
waa & DT § Age TR IREAr F AT 99 67 § e St 9 Rew

frdeer & fr gt sl 9T AR & @ 9T 30 § F9 I R FEaR 5 #
FT F]
FHop, e
AT Fa¥ 919 837 370275 6395423392
Y 3T 6395 104146, 7500 152725 T H<A4ATG
=@ 02/09/2021
AESd TEAT 916363240399
wdf e FAR =T
1810 Y@ Js fiwe walew $R Fidsr Ragsr e

[19:23, 8/18/2024] +91 724 851 7989: R10A

S

o




-—x 1 1\

7. 16 Webcames instalfed by DK Sharma
Scover

~

| S
ing whole house with his roof also =

2.

oywerms-R-d4
2 g A;{ 5 ‘_:‘:..__‘. . 4

. ui I\
5 C S‘th.:s '. !
&}ﬁ bl A

~
\




DK Sharma house sib@fited at Railway Road,
Pilkhuwa. Deepank Parked his Car 7%

No. UP 20 CA 9459 at the front side of
DK Sharma House Gate
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Manju Sharma locking the door
situated on the roof of DK Sharma
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No. 3
J.S.C.C.
IN THE COURT OF Shri Saurabh Srivastava-1
J.S.C.C,, , Saharanpur.
SUMMONS TO APPEAR IN , Misc. Civil Cases/22/2024
PERSON DEEPANK KUMAR AND OTHES Vs DO. DEVESH
KUMAR AND OTHES
(O.5,R.3) NEXT DATE : 11-07-202{
To,

DO. DEVESH KUMAR AND OTHES
s/o sri dev sharma nivasi madhulia garden vazoriya road sre

Whereas DEEPANK KUMAR AND OTHES has instituted a suit against you for you are
hereby summoned to appear in this Court in person on the 11-07-2024 at 11:00 o'clock in the
forenoon, to answer the claim; and you are directed to produce on that day all the documents upon

which you intend to rely in support of your defence.

Take notice that, in default of your appearance of the day before mentioned, the suit will be

heard and determined in your absence.
Given under my hand and the seal of the Couut, this 01-05-2024

J.S.C.C.

Visit ecourts.gav.in for updates or download maobile app “eCourts Services” from Android or i0S

The process is system generated and transmitted in secured manner by authorised user as such physical
signature not applied.
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DEEPANK KUMAR AND OTHER VA

KUMAR

{0.5.8.3.)

NEXT DA

Jo

DO. DEVESH KUMAR AND OTHERS

so sri dev sharma nivasi maduudia garden vazorlya mad ore

Whereas DEEPANK KUMAR AND OTHER has seda sot agai herby summoord to appen in this Court in
person on the 11-07-2024 at 11:00 foreseen, to answer the claim; and you are directed to peshice
onthat day all the which you intend to rely to support of your defence,

Take notice that, in default of your appearance of the day before mentioned, heard and determined
in your absence

Given under my hand and the seal of the Court, this 01-05-2024
Sonic ecourts.goxin toe spdates on download mobile app “Courts Services" boom Android

The percess is system generated and tronomitted in secured marner by authored user signature not
appled

//\/ L
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Misc Civil

{19:23, 8/18/2024] +91 724 851 7989: Court of Civil Judge, Senior Division/Small Causes Judge
Saharanpur.

Miscellaneous case number /2024 Dipank Kumar Sharma and another vs. Dr. Devesh Kumar Sharma
etc. application under Section 5 of the Period Act

Mister.

Applicant No. 1 has submitted original case No.25/2024 Dipank Kumar Sharma vs. Dr. Devesh Kumar
Sharma etc. in the court of-Civil Judge, Senior Division, Bijnor to the effect that the property
mentioned in the said plaint is situated in the town and pargana Mandawar. In Tehsil and district
Bijnor without the approval of the appointed authority and without declaring the population.
Without the consent and permission of the plaintiff-applicant no. 1, they refrained from cutting the
lush green trees standing in it, making land plots for setting up a colony in it and selling them to
other persons and taking possession of them.

In the above case, an application was submitted by the opposition parties No. 1 and 2 under Order 7
Rule 11A and D CPC on 19-01-2024 and Original Case No. 61/2006 Dr. D.K. Sharma vs. Dinesh Kumar
Sharma etc. was mentioned and in it the family agreement Said to be decided on the basis of the
agreement reached in the said case. In fact, no such family agreement ever took place between the
applicants and the opposition parties or Vaivam Sharma Mishra and it was not done on the basis of
the facts mentioned in the original case no. 61/2006. According to the opponents themselves, it is
stated that the property mentioned in the original case no.61/2006 belonged to the applicants and
It was the ancestral property of the opposition parties and Dev Sharma Mishra in which the
applicants have 1/10-1/10 share i.e. 1/5 share as per the share mentioned in the application.
Therefore, any family settlement or any agreement in Moolvaad No. 61/2006 cannot be made
legally with the consent and permission of the applicants, without making the applicants a party or
giving them an opportunity of being heard, the agreement is against the law and is void from the
very beginning.

Deepank

L
(i
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[19:23, 8/18/2024] +91 724 851 7989: Since the applicants were not made parties in the original
case No.61/2006, there is no question of the applicants being served any notice or summons in the
said original case and the applicants not receiving any information about the same. First, after
knowing about the mention of Order 7 Rule 11 CPC in the petition filed by the opposition parties in
the petition number 25/2024 filed by the applicant no. 1 and after that, the file of claim no. 61/2006
was filed by the applicants in Saharanpur Court on 07-03-2024. Got it inspected and received its
copy on 16-03-2024. After receiving the copy and reading the forms, it was revealed that the
opposition parties have conspired against the rights of the applicants and have cheated the
Honorable Court to pass a high-sounding settlement decree, but the applicant/plaintiff no. 2, who is
currently employed in Bangalore, Karnataka, and-could not come due to notgetting leave, which
came on_29-03-2024 after.getting leave and got the restoration application finalized on 30-03-2024,
which was received by Takit Hasekar on 31-03-2024.

Happened. The interests of the applicants are enshrined in Moolavaad No. 61/2006. In the interest
of justice, an application has been submitted to set aside the settlement decree passed in Original
Case No.-61/2006, which is illegal and without jurisdiction, and the hearing of the case should be
made in favor of the respondents and the said settlement should be done on the basis of merits. .

In the above circumstances, the delay in submitting the application is due to the opposition parties
making the applicants in favor of the above original contention and notgetting any information
about the original issue before 19-01-2024 and inspection of the file on 07-03-2024 and filing of the
case. Due to non-availability of copy dated 18-03-2024, the application for setting aside the decision
and compromise decree passed in Original Case No. 61/2006 could not be submitted in time. Due to
the above circumstances there has been delay in submitting the application for restoration. It is
necessary for him to be forgiven and the application should be considered within the time period.

Deepank

AL

[19:23, 8/18/2024] +91 724 851 7989: o 337
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monitoring session)
25th year 2024

receijving information

re-inspection sir

Therefore, it is requested that the delay in submitting the restoration application should be forgiven
and the hearing of Original-Case No. 61/2006 Dr. Devesh Kumar Sharma vs. Dev Sharma etc. should
be done on the basis of merits by making the applicants parties.

Front
applicants

Dipank Kumar Sharma and another

©. No.-UP-6871/11 {Advocate) Ch. No.-116.Civil Saharanpur at Nager Re

[19:23, 8/18/2024] +91 724 851 7989: PD Form No. 337

form 3

application for information (T/V
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From Originalism 25th 2024
in relation to

monitoring s.

200
re-inspection

It is pending in the court of Mr. Civil Judge C.K. Bijnor. Deepok Kumar Sharma vs Dr Devesh Kumar
Sharma

Question

1- Whether the above plaintiff Dipank Kumar Sharma, son of Shri Dinesh Kumar Sharma, resident of
1810 Mandi Railway Road, Near Sarvodaya Inter College Railway Road, Pilkhua District, Hapur,
defendants 1- Dr. Devesh Kumar Sharma, son of Shri Dev Kumar Sharma, resident of Madhulika
Garden, Wajoria Road, Saharanpur District, Saharanpur 2 - Sanjay Kumar Sharma, son of Jaikishan
Sharma, resident of Balawali Road, near Government Hospital, Mandawar district, Bijnor 3- Dinesh
Kumar Sharma, son of Shri Dev Kumar Sharma, resident of 1810 Mandi Railway Road, near
Sarvodaya Inter College Railway Road, Pilkhua, District Hapur, ranked number of defendants 4-
Dravit Kumar Sharma, son of Shri Dinesh. Kumar Sharma resident of 1819 Mandi Railway Road near
Sarvodaya Inter College Railway Road Pilkhua district Hapur 5 Deepti Om Bhardwaj daughter of Mr.
Dinesh Kumar Sharma wife of Mr. Ankit Bhardwaj resident of 18490 Jennings dr, Lathrop California-
USA. Regarding property Table A Description of the property situated in Kita Bagh Mango Pear
Jackfruit etc. Town and Pargana Mandawar Tehsil and District Bijnor Khasra No. 1083 Acreage is
0.7970, 1089 Acreage is 0.3410, 1090 Acreage is 0.2280, 3 area 0.6860 ha 1094 area 0.1680

S




hectares, total 6 farms, total area 2.3420 hectares and five shops, living and terrace, East of which
are Anil Kumar and Mukesh, West - property of Karam Singh, North - property of Pradeep Kumar and
Rajkumar etc. South - Road is government and Table B Details of property - Petrol pump located in
Kita Bagh. Town and Pargana Mandawar Tehsil and District Bijnor in front of

Khasra number 2119 area is 0.0890 0.2120 area

[19:23, 8/18/2024] +91 724 851 7989: 2

01140 hectares total 10 farms total area 1.5870 hectares Permanent injunction has been filed which
is under consideration? 2- Is 1-8-2024 fixed for hearing in the above case?

Dated 31.7.2024 Signature and letter of the replying officer or signature of the lawyer

Applicant plaintiff Deepak Kumar Sharma at RAMAOR Ramautar Singh Add.3 En Civil Court Bijnor
Civia Cort, Bi

Note: This letter will be returned with the reply on the same day. If the record is out somewhere
then it should be informed and the applicant should be asked to come again on the specified date.

Manager M.SK Civil Judge (C.D.) Bijnor (Uttar Pradesh)

[19:23, 8/18/2024] +91 724 851 7989: 5
ciece See 40/2024, EHK UPA 105-000033- Court of Civil Judge, Senior Division, Bijnor 515,

originalism number 25 2024

(—
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K Kumar Sharma age approx. Year Son Shri Dinesh Kusar Sharma C 1810, Mandi Railway Road, Near
Sarvodaya Inter College, Railway Road Khua, District Hapur.

Plaintiff.
versus

Dr. Devesh Kumar Sharma, son of Mr, Dev Kumar Sharma, resident of Madhulika Road, Wajoria
Road, Saharanpur, district Saharanpur.

- Sanjay Kumar Sharma, son of Shri Jaikishan Sharma, resident of Balabali Road, Cutt Government
Hospital Mandawar, Bijnor district.

Dinesh Kumar Sharma, son of Shri Dev Kumar Sharma, resiclent of 1810, Mandi Lave Road, near
Sarvodaya Inter College, Railway Road Pilkhua, District Pud.

The defendants.

--- Dravit Kumar Sharma, son of Shri Dinesh Kumar Sharma, resident of 1810, Mandi Balve Road,
Near Sarvodaya Inter College, Railway Road Pilkhua, District Hapur.

5- Deepti Bhardwaj daughter of Mr. Dinesh Kumar Sharma wife of Mr. Ankit Bhardwaj resident of
18490 Jennings dr, Lathrop California-USA.

Plaintiffs.
The plaintiff submits the following

o
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1- That the case was registered against Mr. Devaki Nandan Sharma, great grandfather of the plaintiff
and subsequent defendants no. 4 and S and grandfather of defendants no. 1 and 3.

[19:23, 8/18/2024] +91 724 851 7989: Properties were received and the name of late Dev Sharma
Mishra was recorded as Bahaisiyat family Mushtarka in property table A and B deed, which is Bagh.
Late Dev Sharma Mishra, from his share, during his lifetime, with the consent of the plaintiff,
defendants and other relatives, rightly executed many deeds in relation to the property in the table
and plaint in favor of various persons till the year 2008 and also took possession of the purchase. Got
it done on them. During his lifetime, Late Dev Sharma Mishra remained in possession of all the
above mentioned properties as the head of the family and continued to take care of them.

2- That Late Dev Sharma Mishra had two sons, defendants No. 1 and 3, and three daughters, Rita,
Geeta and Neeta. During the lifetime of Late Dev Sharma Mishra, there was no partition, oral or
written, of the property and other properties mentioned in the suit between the plaintiff and the
defendants. The properties described below are the joint family properties of the plaintiff and
defendants no. 1, 3, 4 and 5, in which the plaintiff has 1/10th share as per the following order and
the plaintiff has 1/10th share as per the property table A and B, respectively, of defendants no. 1, 3,
4 and 5 are owner and occupied by:-

Shajra Plaintiff and defendants 1 Sheel Chand Sharma {deceased) 1 Devki Nandan {deceased) 1 Dev
Sharma Mishra (deceased)

Devesh Kumar Sharma

Dinesh Kumar Sharma

T AT
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1 Rita

1 Geeta Neeta (Daughter) (Daughter} Deceased

Devank
Devina Dravit

(daughter son)

Deepank
(Daughter)
sister

Sharat Chand Shrotriya

5
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Shantanu

{son) {daughter)

119:23, 8/18/2024] +91 724 851 7989: Not

3- That this fact is also noteworthy here that in the year 2021, Kovid Sadesik and till May 2021, Yadi
lived in his ancestral house in Mandawar, the details of which are given in Table B, and he continued
working as his bakery here (Late 0 Dev Sharma Mishra, the place where he used to live and work,
complete renovation was also done by the plaintiff before starting his business in the year 2015. In
which the plaintiff has spent a lot of money, on which no objection was raised by the other

defendants.

4~ That since defendant no. 1 is the maternal uncle of the plaintiff and the defendant is the father of
Gadi. For this reason, the plaintiff and defendants no. 4 and 5, defendant Sangh, are the maternal
uncles of the plaintiff, and defendant no. 3 is the father. They have immense faith in the defendants
and because of this faith and on his saying that both of them will look after the revenue work on
behalf of all, the property table A and B are being looked after by the defendants No. 1 and 3 as per
the assurance given by the defendants Sant 3. After the death of late Dev Sharma Mishra, the
defendants No. 1 and 3 gave assurance to the plaintiff and defendants No. 4 and 5 that their
interests would always be safe in the hereinafter mentioned property, which the plaintiff 3,
defendants No. 4 and 5 took with utmost confidence. Considering this as correct, the responsibility
of taking care of the property mentioned in the suit was given to defendant no. 1 33.

5- That defendant no. 1 Devesh Kumar Sharma and defendant no, 3 Dinesh Kumar Sharma have
married defendant no. 2, who is the real brother of defendants no. 1 and 3. In connivance with
them, an announcement was made in Mandawar area to sell the property mentioned in the suit and
to cut a residential plot in it and sell it to make a colony and the property list was issued.

Got it installed in the name of "Shri Devihar"”.

[19:23, 8/18/2024] +91 724 851 7989: Al went to his ancestral house on 02-01-2024, when he saw
the said stomach and the board on the table and plaint on the roadside. When the plaintiff asked

T~
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defendants No. 1, 2 and 3 about this, they said that this property belonged to the defendant and he
had full right to sell this property. You have no right or share in this property and also said that he
will sell some of the property in the table. Chadi refused defendant No. 3 to do so, then when
plaintiff obtained a copy of the record documents Khatauni in the Revenue Office, it came to light
that defendants No. 1 and 3 had registered their names on the agricultural land {orchard) in Table A
and B, It has been registered fraudulently and no notice was ever received by the plaintiff.
Therefore, defendants No. 1 and 3 do not get any benefit of getting their names registered in the
documents.

6- That in the Khasra number of the property table A and B mentioned in the suit, Anan and other
lush green fruit trees are standing and in the property mentioned in the suit Table A and B, itis
recorded as agricultural land. In that, no announcement has been made to the population under
Section 143 ZALR Act and Section 80 {Revenue Code) nor has any permission been taken to cut the
lush green fruit trees. Therefore, making any colony in the plaint property table A and B is illegal and
against the law and the defendants no. 1 and 3 have no right to create a colony by cutting a plot in
the plaint property table ABB.

7- That defendant no. 5 and defendant no. 5 live outside, hence it is not possible to make them
plaintiffs. Therefore, defendants No. 4 and 5 are made additional defendants.

8- That the plaintiff explained Harchand to the defendant no. 3 that he should declare the
population in the property table A and B mentioned in the suit.

Unspring

[19:23, 8/18/2024] +91 724 851 7989: 1
{Re.1

Nast

Neither build any colony nor sell any plot for population without the consent and permission of the
plaintiff and neither do any other person nor any other person cut the trees standing in the property

(xC
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mentioned in the suit in Table A without obtaining permission from the appointed authority to cut
the trees. but on 02-01-2024, defendants no. 1 and 3 refused to do so and they have threatened that
they will cut and sell the lush green fruit trees standing in defendants no. 1 and 3 and will destroy
the property of other persons. Will get it captured. If defendants No. 1 and 3 succeed in their above
intention, the plaintiff will suffer huge loss which will not be compensated in any other way. Hence
the need to file a suit arose.

9- That the cause of action was last held on 02-01-2024 by the defendants No. 1 and 3 without
obtaining the permission of the designated authority and threatening to cut down the green trees
standing in the property mentioned in Table A and B, without declaring the population. By plotting
the property mentioned in the suit and selling it in Table A and B and by threatening to get other
people to take possession of it and by not hearing the defendants No. 1 and 3 when the plaintiff
asked them not to do so, place is Town and Pargana Mandawar, Tehsil and Found in Bijnor district.
Since the jurisdiction of Mr. Aaraji mentioned in the suit is situated in town and pargana Mandawar,
tehsil and district Bijnor. Therefore, Mr. Ji has the right to hear the case.

10- That the valuation of the suit should be done irrespective of the court’s satisfaction (a) The
property described in the suit is thirty times the land revenue marking of Table A and B 13074% i.e.
Rs 3920/- and the property described in the suit is

house built on property

[19:23, 8/18/2024] +91 724 851 7989: Bar
Table (B)

Description Property: In front of a petrol pump located at Kita Bagh, town and pargana Mandawar,
tehsil and district Bijnor.

Land record number

acreage ‘ e /Y V

[y <



2119

0.0890 §o

2120

1.1520

2121

0:1140

2122

0.2910

2123

0.2210-

2124

0.1260

Rent Rs.

Ak
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2125

0.1170

2126

0.2020

2127

0.1010

2128

0.1140

Total 10 fields 1.5870..

On which there is a garden on the spot and a one-storey house and shop, which has a road in the
east, Ramrakshpal and Subhash in the west, a road in the north, Damodar Prasad etc. in the south,
which is occupied by Vandi and is locked by the Vadi. And his wife's belongings etc. are kept there.

Deepank

{—

T/\v/

Plaintiff
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Dipank Kumar Sharma

I, Dipank Kumar Sharma, Plaintiff, today dated 05/1/24, place Bijnor, verify that paragraphs no. 1 to
8 of the above plaint, relief and description of property, and paragraph no. 9 and 10, according to
the legal opinion received, are true. | believe in what is true.

. Dipank Kumar Sharma
Chadi Dapark
By:

KK Sharma

[19:23, 8/18/2024] +91 724 851 7989: OF
INDIA ONE MEASURE ONE RUPEE
INDIAPIONE RUPLE

Court Sub-Collector Bijnor.

Case number /2024

Dipank Kumar Sharma, son of Shri Dinesh Kumar Sharma, resident of 1810, Mandi Railway Road,
Near Sarvodaya Inter College, Railway Road Pilkhua, District Hapur.

%
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Plaintiff.

by

Cate

Sharma Advocate
7759/99
ompound. Bijnor
versus

85321- Dr. Devesh Kumar Sharma (D.K. Sharma), son of Mr. Dev Sharma {Mishra), resident of 3457,
House No. 00, Doctors Lane, Near Taravati Hospital Manjulika Garden, Wajoria Road, Saharanpur,
District Saharanpur.

2- Dinesh Kumar Sharma, son of Shri Dev Sharma (Mishra), resident 1810, Mandi Railway Road, near
Sarvodaya-Inter College, Railway Road Pilkhua, district Hapur.

3- Chairman, Village/Town and Pargana Mandawar, District Bijnor by Nagar Panchayat Mandawar.
4- Collector Bijnor by Uttar Pradesh Government.
The defendants.

Tt
[T C
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Under the application under Section 144 and 116 of the Revenue Code 2006, Mandawar Tehsil and
District - Rijnor Gaja - Town, Mandawar, Mandawar Tehsil and the plaintiff make the following
request: -

1- That the plaintiff and his brother Dravit Kumar son of Mr. Dinesh Kumar Sharma resident of 1810,
Mandi Railway Road, near Sarvodaya Inter College, Railway Road Pilkhua, district Hapur and Deepti
Bhardwaj daughter of Mr. Dinesh Kumar Sharma wife of Mr. Ankit Bhardwaj resident of 18490
Jennings dr. Lathrop California-USA. Great grandfather and Dr. Devesh Kumar Sharma son of Mr. Dev
Kumar Sharma, resident of Manjulika Garden, Wajoria Road, Saharanpur, district Saharanpur and
Dinesh Kumar Sharma son of Mr. Dev Kumar Sharma resident of 1810, Mandi Railway Road, near
Sarvodaya Inter College, Railway Road Pilkhua, district. Case described to Hapur's grandfather Shri
Devki Nandan Sharma

Deepank

No

[19:23, 8/18/2024] +91 724 851 7989: APA

Table A and B and many other properties, which were ancestral and donated, were received. After
his death, the plaintiff's grandfather Late Dev Sharma Mishra, his only son, received the said lights
and the name of Late Dev Sharma Mishra was recorded as Bahaisiyat family Mushtarka in the leaf
table A and B (Garden) mentioned in the suit.

That late Dev Sharma Mishra, from his share, filed the suit in favor of the plaintiff and various
persons till the year 2008 with the consent of the plaintiff and plaintiff's brother Dravit Kumar
Sharma, Deepti Bhardwaj, Devesh Kumar Sharma and Dinesh Kumar Sharma and other relatives.
Successfully executed many documents regarding the properties of the property table and also got
the buyer's possession of them. During his lifetime, Late Dev Sharma Mishra remained in possession
of all the above mentioned properties as the head of the family and continued to take care of them.

T,
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3 - That Late Dev Sharma Mishra had two sons Dinesh Kumar Sharma and Devesh Kumar Sharma and
three daughters Rita, Geeta and Neeta. During the lifetime of Late DevSharma Mishra, no partition

" of the property and other properties mentioned in the suit was done, either oral or written,
between the plaintiff and Dravit Kumar, Deepti Bhardwaj, Dr. Devesh Kumar Sharma and Dinesh
Kumar Sharma and others. The properties described in the suit are the joint family properties of the
plaintiff and Dravit Kumar, Dr. Devesh Kumar Sharma and Dinesh Kumar Sharma and other heirs Dev
Sharma Bhigya, in which the plaintiff has 1/10th share as per the following order and the properties
described in the plaintiff are in Table A and B. Basharakat Dravit Kumar Sharma, Dr. Devesh Kumar
Sharma, Dinesh Kumar Sharma and other shareholders own and occupy 1/10th share -

Sheel Chand Sharma {original)
Demaki Gatchan Sharma (5{6%)

23/04/2004

[19:23, 8/18/2024] +91 724 851 7989: Dev Sharma Mishra (deceased)
Devesh Kumar Sharma

1 Dinesh Kumar Sharma

1 Rita (daughter)

Neeta (daughter)

g

1 Geeta (Daughter) (Deceased)
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Devank (B)

1 Devina (daughter)

Dravit{son)

1 Deepank (Son)

1 Deepti {daughter)

1 Sharat Chand Shrotriya (husband)
Shantanu (son)

4- That in the above circumstances, since the plaintiff has 1/10th share in the property mentioned in
the suit, it is necessary for his name to be recorded in the documents.

5- That the property mentioned in the suit is situated in Village and Pargana Mandawar, where
Nagar Panchayat is constituted and not Gram Panchayat, hence the notice was sent to Nagar
Panchayat instead of Gram Panchayat.

6- That on date 21-02-2024, it was given to the parties No. 3 and 4 with the intention that "Within
sixty days (two months) of receipt of the notice, you should register the transferable land holding of
the property mentioned in the notice in the name of my dealer on the Khasra Number. Otherwise,
after the expiry of the due date, my agent will be forced to file a suit before the competent court for
declaration of his rights, all costs and expenses of which will be your responsibility." Which was
received by him on 22-02-2024 but no relief mentioned in the notice was provided to the plaintiff
during the notice period. Hence the need to file the present suit arose.

Ak
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7- This suit is assessed at 30 Munas i.e. Rs 392/- out of the total land rent mentioned in the suit 130-
70 and as per the rule of court fee, figure 0 is paid.

Drepank

{19:23, 8/18/2024] +91 724 851 7989: INOVA

Therefore, it is prayed that the Khasra Number Table (A) mentioned in the case

And (b) in the town and pargana Mandawar, tehsil and district Bijnor, the name of the plaintiff
should be registered on 1/10th part of the documents and the property should be madeseparate
and the plaintiff's joint possession should be given over it.

Table (A)

Description Property: A Kita orchard situated in mango, pear, jackfruit etc. town and pargana
Mandawar, tehsil and district Bijnor.

Land record number

acreage

1083
0.7970 geo 7//?[—‘

1084



616 9

0.1260
1089
0.3410
1020
0.2280
1093
0.6860
1094
0.1640..
Total 6 fields 2.3420..
Table (B)

Description Property in front of petrol pump located at Kita Bagh, town and pargana Mandavra,
tehsil and district Bijnor.

Land record number

o




acreage

2119

0.0890 go

2120

1.1520

2121

0.1140

2122

0.2910

2123

0.2210

2124

617

e
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0.1260 ..

2125

0,1170

2126

0.2020

2127

0.1010

2128

0.1140

Total 10 fields 1.5870..
on which a garden has been planted

2 Itis confirmed today on 22-04-2024 at Bijnor that Deep Kachan Meri Shankari has fulfilled all the
duties mentioned in the plaint.

Plaintiff

K
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Deepak
sharthkar

on

COP. No ¢85321
Sick. 5412534576
Recommendation
Soot

Pow

[19:23, 8/18/2024] +91 724 851 7989: Thanks to
Lithinam Mulavad No. 211/2 Dr. D.K. Shaman vs. Pradeep Kumar
Court: Additional Civil Judge, (ID), Cdurt-l, Bijnor.

Present: Ankita Dhama, Uttar Pradesh Judicial Service CNR NO. UPBI} (Leading Paper) Originality
Number- 211/2009

Dr. D.K. Sharma (Devesh Sharma), son of Mr. Dev Sharma, resident of Prakashpuram, Manjulika

Garden, Bajoria Road, Saharan Van.
(T/PL,
C‘V



versus

1- Shri Pradeep Kumar, son of Shri Shivdutt Sharma, resident of village Alipur Makhan alias Laikpuri
Pargana, Tehsil and District

Bijnor.

2- Shri Dev Sharma {deceased) son of Late Devkinandan Sharma, resident of Bazarkala, Town
Mandawar, Pargana Tebhsil District Bijnor.

2/:- Dinesh Sharma son of Late Shri Dev Sharma Arya Sushila Nursing Home Railway Road Sarvodaya
Inter College Pilkhwa District Ghaziabad.

2/2- Smt. Rita Sharma, daughter of Late Mr. Dev Sharma, wife of Ri Satyapal Sharma, resident of
82/3 Rajakunj Enclave, Kolagarh Road in front of Maggi Hotel, Dehradun, Uttarakhand.

2/3- Mrs. Geeta Chaugiya (deceased) daughter of Late Shri Dev Sharma wife Sharadchandra
Chaugiya resident of 23/117 Son Mansarovar Jaipur, Rajasthan.

2/3/1- Shri Sharadyandra Kshetriya son of late Shri Mati Geeta Kshetriya son of late Jagdish Sharan.

2/3/2- Shantunu Kshetriya S/o Late Shri Mati Geeta Kshetriya S/o Sharadchandra Kshetriya Resident
23/117 Son

Mansarovar Jaipur, Rajasthan 2/4- Mrs. Neeta Sharma daughter of late Mr. Dev Sharma wife
Rameshchandra Sharma resident 5 Latakunj Mathura Road Agra

Q/XXL




Defendant

And

(Leading file)

Consolidated file originality number- 212/2009

Dr. D.K. Sharma {Devesh Sharma), son of Mr. Dev Sharma, resident of Prakashpuram, Manjulika
Garden, Bajoria Road, Saharan

versus

1- Shriraj Kumar, son of Shri Shivdutt Sharma, resident of village Alipur Makhan alias Laikpuri
Pargana, Tehsil and Bijnor.

2- Shri Dev Sharma (deceased) son of late Devkinandan Sharma, resident of Bazarkala town
Mandawar Pargana, Tehs district Bijnor.

2/1-Dinesh Sharma son of Late Shri Dev Sharma Arya Sushila Nursing Home Railway Road Sarvodaya
Inter College KK Pilkhawa District-Ghaziabad.

2/2- Smt. Rita Sharma, daughter of Late Mr. Dev'Sharma, wife of Ri Satyapal Sharma, resident of
82/3 Rajakunj Enclave.

d /[X
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{19:23, 8/18/2024] +91 724 851 7989: Inter College Railway
Dr. D.K. Samo Banan Pradeep Kumar

Kolagarh Road Dehradun Uttarakhand. Chhaupiya deceased) daughter of Rev, Shri Det Sharma wife
Sharadchand Chhaugiya resident of 23/117 Sonpath Rajasthan.

Dachandra Kshetriya son of late Shri Mati Geeta Kshetriya son of late Jagdish Sharan. Kshetriya'S/o
Late Shri Mata-Geeta Kshetriya S/o Sharadchandra Kshetriya Resident 23/117 Sonpaththa

Rajasthan Neeta Sharma daughter of Late Shri Dev Sharma wife of Rameshchandra Sharma resident
of 5 Latakuj Mathura Road Agra. The defendants.

Consolidated file originality number- 213/2009

Mother (Devesh Sharma) Son Shri Dev Sharma resident of Prakashpuran, Manjulika Garden, Bajoria
Road, Saharanpur. Plaintiff.

versus

Kumar son of Shri Shivdutt Sharma resident of village Alipur Makhan alias Laikpuri Pargana, Tehsil
and District Sharma {deceased) son of late Devkinandan Sharma resident of Bazarkala town
Mandawar Pargana, Tehsil and Bar.

Sharma, son of late Mr. Dev Sharma, head of Arya Sushila Nursing Home, Railway Road, Sarvodaya
Inter College.

Bala Ghaziabad. mT Rita Sharma daughter of late Shri Dev Sharma wife of Satyapal Sharma resident
of 82/3 Rajakunj Enclave Chutni

A%/
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Opposite Kolagarh Road Dehradun Uttarakhand. Wife Geeta Chaugiya (Deceased) Son: Late Shri Dev
Sharma Wife Sharadchandra Chaugiya Resident 23/117 Sonpath

Jaipur, Rajasthan. ShriSharadchandra Kshetriya son of Late Shri Mati Geeta Kshetriya son of Late
Jagdish Sharan.

Shantunu Maitriya, son of Late Shri Mati Geeta Maitriya, son of Sharadchandra, resident of area
23/117 Sonpath Jaipur, Rajasthan.

Wife Geeta Sharma, daughter of Late Shri Dev Sharma, wife of Rameshchandra Shaman, resident of
5 Latakunjampura Road, Agra.

Nirvana
The defendants.

According to the court order dated 15-04-2011, original case number 211/2009 Dr. D.K. Sharma
Pradeep Kumar etc., original case number 212/2009 Dr, D.K. Sharma vs. Rajkumar ete. and original
case number 213/2009 Dr. D.K. Sharma vs. Rajkumar Khadi have been consolidated. , in which
Originalism No. 2009 has been made the leading case.

[19:23, 8/18/2024] +91 724 851 7989: Dr. D.K.Sarma

loading fundamental number

Court Additional Chief Judicial Magistrate Bijnor
Complaint No. 643/2024 /\-/
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Dipank Kamar Ganni
3 Lidirbh Muldad No., 211/2000 40 D.V. Sharma Sny Pradeep Kumar Sharma

Leading case case number 211/2009 has been instituted by the plaintiff to obtain the relief of
permanent and permanent injunction. deed against defendants

Consolidated file original case number 212/2009 has been instituted by the plaintiff to obtain the
relief of cancellation of deed and permanent injunction against the defendants.

Consolidated file original case number 213/2009 has been planned by the plaintiff to obtain the
relief of cancellation of deed and permanent injunction against the defendants.

In short, according to the plaint, the plaintiff's statement is as follows that the plaintiff is the owner
of the land in question, the settlement of which is given in Table (A) at the end of the plaint. Along
with the Araji in question and other Arajis located in the town Mandawar, Pargana, Tehsil and
District Bijnor, details of which are given in Table (B) at the end of the plaint, the plaintiff had
received the mutual family partition as per the order dated 15.08.2005 and as per the said family
partition On this basis, case humber 61/2000 D.K. Sharma vs. Dinesh Sharma and others was filed by
the plaintiff in the court of Civil Judge (C.D.) Small-Causes Judge, Saharanpur, which was decided on
05.12.2008. The said decision is binding on the plaintiff and defendant no. 2 (deceased). Defendant
No. 2 (deceased) was a party to the said suit and defendant No. 2 (deceased) has full knowledge of
the said judgment and decree. The plaintiff is the son of defendant no. 2 (deceased) Mr. Dev
Sharma. Apart from the plaintiff of defendant number 2 (deceased) Dev Sharma, there is another
petitioner 'Shri Dinesh Sharma and three daughters. Dadi Bamukam lives in Saharanpur for his
medical work and at present the residence of the plaintiff is Saharanpur only. Shri Nidesh Sharma,
second son of defendant no. 2 (deceased) i.e. brother of the plaintiff, lives in Bamukam Pilkhuwa
district Ghaziabad and is working in a government department in Ghaziabad. Plaintiff and Mr. Dinesh
Sharma, son of defendant no. 2 (deceased) and daughters of defendant, considerable ancestral
property and property of Jaddi and family Musa and in relation to this property, defendant no. 2
(deceased), Mr. Dev. An oral family agreement was signed between Sharma and his son and
daughters on 15.08.2005, according to which everyone's kurai was divided separately and each party
became the owner, occupier and owner of the property in its respective kurai separately. . The
matter is that as per the above mentioned family agreement, the plaintiff has been in possession of

/\XL/
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the property in his area since 15.08.05 and has been in possession of the same. Baruye Oral Family
Agreement dated 15.08.06, defendant No. 2 (deceased) or any other member of the family had no
connection or connection whatsoever with the property which came in favor of the plaintiff from the
date of oral family agreement. In order to avoid any misunderstanding in the future regarding the
said family agreement dated 15.08.05 between the family members of defendant no. 2 (deceased)
Shri Dev Sham, the plaintiff has filed a case number51/2006 Dr. D.K. Sharma vs. Dinesh Sharma and
the said fami.ly agreement. Accepting the understanding, the court was constituted in Civil Judge
(C.D.) / Small Causes Judge Saharanpur Court in which the plaintiff made his brother Mr. Dinesh
Sharma as defendant no. 1 and his father Mr. Dev Sharma who was defendant no. 2 (deceased) in
the present suit. ) were also made parties - and the sisters of Shri Desh Sharma were also made
parties in the above suit. By Dev Sharma defendant no. 2 (deceased) and all the members of his
family, the oral family settlement in the above suit was accepted face to face by the court on
15.08.05 and Mr. Civil Judge (C.D.) accepting the suit as above, the said oral family settlement. The
government department is working in the court of Small Matters Judge Saharanpur. Is. The age of
defendant no. 2 (Mutak) was around 82-63 years in the year 2006. He developed a habit of flattery
and flattery. They very easily get misled by a stranger. Such as

[19:23, 8/18/2024] +91 724 851 7989: It has been said that the deceased defendant no. 2 has been
living in town Mandawar for a long time and he spends most of his time there. Taking advantage of
defendant no. 2 deceased's habit of flattery and flattery, Tahir Hasan started staying with defendant
no. 2 deceased and started flattering defendant no. 2 deceased day and night. Tahir Hasan is
associated with land mafia type people. Tahir's intention has been to usurp the property of the
plaintiff. The defendant no. 1 is a very smart and cunning person and he has relations with the said
land mafia type of people like Tahir Hasan and the defendant no. 1 has informed Herr Hasan and. By
bringing the deceased under his influence, the defendant no. 2, without any thought, persuasion or
hearing, and without any rights, issued an alleged fake deed of property-a suit letter without
compensation from the defendant no. 2 to the deceased in favor of defendant 0-1 dated 12-11 -
Executed in 2008. The above mentioned deed dated 2-11-2008 is void as against Dadi and also due
to other reasons, void end policies. On the basis of the above said deed dated 12-11-2008,
defendant no. 1 has no rights contrary to the rights of the plaintiff nor does the said deed have any
effect on the rights of the plaintiff. Apart from other reasons, the said deed dated 12-11-2008 is also
liable to be canceled.and canceled on the following grounds. After the oral family agreement dated
15-08-2005, the defendant no. 2 deceased was not authorized to execute any document/benama in
relation to the disputed property Table-A because the defendant no. 2 deceased was the disputed
property Table-A. Neither was the owner of the plaint nor was in possession of it. Since defendant
no. 2, the owner of the disputed property and the owner of the deed of bond, was not deceased,
therefore, on the basis of the said deed, no possession of defendant no. 1 was taken, nor can it be,
nor was defendant no. 2 deceased defendant no. 1. Could have given possession. At the time of
deed of deed, the disputed property has been shown in the form of only one plot whose area is
shown as 15x13 feet, whereas it is related to very big Khasra No. 1083, actually town Mandawar,
Pargana, Tehsil and district Bijnor, in which a valuable garden is planted and the disputed land is
Land Table (a) The deed is a long road which is purported to be purchased for commercial purposes.

L
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Under no circumstances can the deed of partial land of such a big garden be done for commercial
purposes. The deed in question has also been executed falsely by saying that the work of property
dealing will be done in partnership with defendant no. 2 {deceased) and it has also been executed by
saying that the work of property dealing will be done in the name of defendant no. 2 (deceased) and
the counter-grandmother. No. 2 (deceased) You will not have to invest any money from yourself.
Disputed Property Table {A) Even before the plaint, defendant no. 1 had similarly induced defendant
no. 2 (deceased) to execute the deed of marriage dated 04.02.2008 and 12.011.2008 in his favor in
the fake name of Nihad without compensation, which The plaintiff has filed a suit in Mr. Ji's court to
get the list declared void. There was no need for the defendant no. 2 deceased to sell any kind of
property and the financial condition of the defendant no. 2 deceased was and is continuing to be
strong. The financial condition of defendant no. 1 was not such that he would not have been able to
get his rights on the disputed property. There is alleged undisclosed compensation. The eyes of the
defendant No. 1 and other members of his family were fixed on the disputed property list and letter
for a long time and they were somehow trying to get the record executed by taking advantage of the
absence of the deceased Badi by luring the defendant No. 2. They were busy and this happened to
Badi while wearing some Ragaya. It is especially noteworthy here that the real brother of defendant
Kumar Sharma is Rajkumar. Both are sons of Shiv Dutt Sharma. Taking advantage of the absence of
the plaintiff, Pradeep Kumar Sharma and Raj Kumar were-continuously trying to grab the property of
the plaintiff and in this context, the defendant no. and his brother Rajkumar Sharma gave the name
of the four land parcels acquired by them in a deed no less dated. Were announced to be
implemented from 12-06-2001, 01-02-2008, 12-11 1 10-2, On the basis of the above said deed the
defendant no.
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Court No, -

Case :- CRIMINAL MISC ANTICIPATORY BAIL
APPLICATION U1J/S 438 CR.P.C. No. - 1329 of 2022 i

Applicant :- Raj Kumar Sharma And Another
Gpmasxte Party :- State of U.P. and Another

Heard learned counsel for the applicants and Sri SanJc
léarned A.G.A.-I for the State, learned counsel
complainant and perused the record..

It has been contended by learned counsel for the appli¢

ounsel for Applicant :- Rajiv Sisodia,Dhirendra Kury

,Se'l for Opposite Party :- G.A.,Ravikar Pandey |

iy Singh,
for the

ants that

the apphcants are being falsely implicated in the presert case.

Learned A.G.A. has vehemently opposed the prayer for

Without expressinig any opinion on the merits of the §

1bail,

case and

considering the submission advanced, the nature and gravny of
the accusation, I.find no good ground for grant of bail to the

apJphtants (1) Raj Kumar Sharma, and (2) Pradee ep
. Sy r

dpima mvolved in Case Crime No 8 of 2022 unde

Order Date :- 5.3.2022
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Bail Application /291/2022 —State Government ¥s. Raj Kumar Sharma, Pradeep Kumar Sharma 1
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Bail Application/291 /2022 —State Government Vs. Raj Kumar Sharma, Pradeep Kumar Sharma 2
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[19:23, 8/18/2024] +91 724 851 7989: plication/291/2022-State Govemment. Vs, Raj Kumar Sharma,
Pradeep Rul

UPBJ010003262022

Court Additional District and Sessions Judge {Court No.) Bijnor. Presiding Officer {Dr. Smt. Manu
Kalia), (Higher Judicial Service) - UP02176 \‘

-~

Anticipatory bail application number 174/2022 Uttar Pradesh vs Rajkumar Sharma and Pradeep

Kumar Sharma ) .
Punk: 03-02-2022

This application for anticipatory bail was submitted on behalf of the accused Rajkumar Sharma and
Pradeep Bar Sharma, sons of Shivdutt Sharma, residents of village Alipur Makhan alias Laikpuri,
police station Dawar, district Bijnor, in the case of FIR No. 8/2022 under Section 420,467,468, 2.471
of IPC No. Police Station Mandawar, District Bijnor. Which is supported by Ath Patra Rajkumar
Sharma and Pradeep Kumar Sharma.

Both sides were heard on the said anticipatory bail application and the forms were perused.

In brief, according to the prosecution statement, an application was submitted by the plaintiff Dr.
D.K. Sharma in the court under Section 156 (3) of the Criminal Procedure Code to the effect that the

VA
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plaintiff is situated at Araji Bagh Town Mandawar Bus Stand, of which the plaintiff is the sole owner
and owner of the said property. There is no interference in Araji Bagh, the accused has said that the
father of the plaintiff has passed away, who was very old at that time and his power to think had
also weakened and he lived alone in Mandawar, the accused did not take any money from him. By
coaxing them without giving them any rights, they got three deeds written in their favor in the year
008. Through three deeds, the title deeds of the shops were written in his favbr, whereas the
location of the deeds which the accused had got written in his favor was not mentioned in the
deeds. The case of Araji with these documents is pending. Accused Rajkumar Sharma has said in his
statement in the court that leaving 45 feet from the middie of the road, 15 feet is my araji shop,
after that the araji garden belongs to the doctor. But the accused, in order to earn illegitimate profit,
cheated the plaintiff and prepared false documents with the intention of causing loss and applied to
the PWD that he should be given permission to build a shop by leaving 60 feet from the middle of
the road. Whereas there is no presence of any type of accused there. The accused are accustomed
to prepare false documents by committing fraud. This Araji Bagh is not yet registered in the iegal
population. Unless the nature of the garden is registered with the population, a shop cannot be
built. The accused are using coercive power to prepare false documents of the plaintiff's residence
and with the intention of making unfair profits by fraud, they are trying to take over the land and
build a shop on which they have no right. The accused are not being heard when they refuse. On 20-
10-2019, at around 2.00 pm, the accused tried to forcefully build a shop on the applicant's Araji
Bagh, which the applicant refused to do.

[19:23, 8/18/2024] +91 724 851 7989: Revision/743/2020-Dr Dk. Sharma Vs State Govecima

#ication/291/2022-State Government Vs. Raj Kumar Sharma, Pradeep Kumar Sharma

m Done, many people gathered there. The accused left, threatening to set up a shop in the future.,
On the basis of the above facts, a case of 420,467,468,469,471 |PC was registered against the
accused under FIR No. 8/2022 at Police Station Sherkot.

According to the presentation made by the learned Assistant District Government Advocate
(Criminal), the accused are accused of fraudulently preparing fake documents and using them in the
application in PWD to earn illegitimate profits. The crimes committed by Yuktgana are non-bailable.
On the above grounds, emphasis has been laid on dismissing the anticipatory bail application.
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In summary of the arguments presented by the learned counsel on behalf of the accused, it has been
accepted that three documents were executed by the accused from the father of the plaintiff. Under
Panna Patra, Section 156 (3) CrPC was canceled by the court on 20-12-2019, against which the
plaintiff had filed Criminal Revision No. 31/2020, which was dismissed by Additional District and
Sessions Judge Court No. 1, Bijnor on date. --After acceptance on 03-2021, the order to register the
case has been passed by the court. The plaintiff had sought the relief of getting the three deeds
made by the plaintiff's father canceled by filing a-civil suit, the said suits have also been canceled by
the court and the said deeds have been considered valid by the court. The accused have got the map
passed from the Road Side Control Officer, Bijnor, which the plaintiff himself got passed after the
settiement on 29-06-2019. The matter of cancellation of the said deeds is currently under
consideration in the Appellate Court and in the year 2008, no action has been taken by the plaintiff
in relation to the said deeds. The matter is of civil nature. On the above basis, emphasis has been
laid on releasing the accused on anticipatory bail,

6. It is clear from the perusal of the prosecution forms presented in the present case that a case has
been registered against the accused under Section 420,467,468,469,471 of the Indian Penal Code. In
the said case, the accused are accused of fraudulently preparing fake documents to earn illegal
profits and using them in the application in PWD, The accused are named in the First Information
Report. The matter is still under investigation. In such a situation, keeping in view the facts and
circumstances of the case and the seriousness of the crime, the basis for releasing the accused on
anticipatory bail at this stage is not sufficient. Therefore, the anticipatory bail application submitted
by the accused deserves to be rejected.

Order

Anticipatory bail application submitted on behalf of accused Rajkumar Sharma and Pradeep Kumar
Sharma under Section 420,467,468,469,471 IPC in the case of M.P. No. 8/2022, Mandawar Police
Station, District Bijnor. '

[19:23, 8/18/2024] +91 724 851 7989: Criminal Revision/743/2020-Dr. Dk. Sharma Vs, State
Governme
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monitoring

Form U

824

aﬁplication for information
in relation to

200

Re-inspection is pending in the court of Mr.Civil Judge, Bijnor. Raj Kumar Sharma vs Ha Devesh
Kumar Sharma and others

Question

OURT OF ClV. - Is the above

JUDRE

Plaintiff Rajkumar Sharma, son of Shri Shivbal Sunny, resident of village Alipur Makhan Laikpuri, old
Mandawar district, Bijnor, has filed a plaint against the defendant Dr. Devesh Kumar Sharma (D.K.
Sharma), son of Late Shri Dev Sharma Mishra, resident of Prakashpuram Manjulika Garden, Wajauria
Road, Saharanpur Pargana Tehsil and District Saharanpur. Writing the details of the property under
dispute, the property is located in Town and Pargana Mandawar Tehsil and District Bijnor
Measurement North Deccan 23 feet East West 15 feet Two plots East - Remaining Araji Bagh Khasra
No. 1083 Occupied by the defendant West Road Government Bijnor - Mandawar Road

T
N
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Answer- Plot Pradeep Kumar South- Plot Pradeep Kumar, is it planned in relation to?

2- Is the following relief sought in the above suit? {a)- That the defendant be ordered to withdraw
the property mentioned in the suit from

Refrain from evicting the plaintiff without following legal procedure.

-THAT

3- Is 9-8-2024 fixed for hearing in the above case?

Dated 31.7.2024 Signature and letter of the replying officer or signature of the lawyer
applicant defendant

By Prabhat Kumar Gupta A70 Civil Court Bijnor

Note - This letter will be returned with the reply on the same day. If the record is somewhere
outside then it should be returned and the applicant should be asked to come again on the specified
date,

{19:23, 8/18/2024] +91 724 851 7989: civil and lece/ar
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1 o

Evacuation village Alipurma Urjapuri Parmandawar tehsil and district Bijnor.

Caste Dinesh Kumar Sharma {D) Age 67 Son of Shri Dev Sharma Nishra Resident of Prakashpur
Manjulikan-Garden Ghaziriya Rose Saharanpur, Pargana, Tehsil and District Saharanpur.

the defendant.
Pani makes the following request above -

1- That the former transferable landowner of Khasra No. 1063, Karana and Pargana Mandawar Tehsil
and District Bijnor was late Dev Sharma Nishra, son of Late Shri Devkinandan Sharma, resident of
Mohalla Bazar Kali, Town and Pargana Mandawar Tehsil, District Bijnor.

2 That the above mentioned Late Desh Mishra had started selling residential and commercial land
for Aabi by doing Plating in Khasra No. 1063 in the year 1903.

3- That in the year 2001, a piece of land was also purchased by Pradeep Kumar, brother of the
plaintiff, which is situated towards the south of the property mentioned in the plaintiff's suit.

4- That later on 04-02-2008, a

The land plot was 10 feet north-south and 15 feet east-west and the second land plot dated 12-11-
2008 was 10 feet north-south and 15 feet east-west, a total of 23 feet north-south and 15 feet east-
west Arajl gravel. Two benama properties were purchased and the price of the property was also
paid to Late Dev Sharma Mishra.

Kris' Kuma

Tt
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[19:23, 8/18/2024] +91 724 851 7989: nawach Sharma Vs. Pradeep Kumar

Gaya and possession was also given to the plaintiff on the property purchased by Rak Dev Sharma
Mishra.

5- That the respondent, who is the son of Late Shri Dev Sharma Mishra, is a greedy and unscrupulous
person, that is why Late Shri Dev Sharma Mishra never gave him any right or share in his properties
during his lifetime nor Wanted to give. Troubled by this, due to greed, the defendant filed three case
cases against the plaintiff's brother Pradeep Kumar Sharma, case humber 211/2009 D.K. Sharma vs.
Pradeep Kumar, case humber 212/2009 D.K. Sharma vs. Raj Kumar and case number 213/2009 D.K.
Sharma vs. Rajkumar etc. In which Dev Sharma Mishra and his father were made party as defendant
no. 2. The defendant in the said suit, Devesh Kumar Sharma (D.K. Sharma}, sought a permanent
injunction against the plaintiff in the present suit and the defendant in the previous suit, Rajkumar,
to cancel the Vainamejaat executed in favor of the plaintiff and not to interfere in the possession
and occupation of the plaintiff.

6- That the defendant Dev Sharma Mishra has filed his counterclaim in the said original cases and
has accepted the execution and receipt of the value of the executed deeds and the plaintiffin the
present suit has accepted to get the possession and possession of the deeds on the basis of the
deeds, which is correct. But in Original Suit No. 212/2009 and 213/2009, which were against
Rajkumar, the plaintiff in the present suit, no relief of eviction was sought, nor was it provided by the
court. It is a well established principle of law that no person can be evicted without legal process.

7- That original case number 212/2009 D.K.Sharma vs. Raj Kumar and original case number
213/2009 D.K.Sharma vs.

Righn Kumar Sharma

X
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[19:23, 8/18/2024] +91 724 851 7989: It was greenlit in the evening on the basis that Tutar
Rajkumar, his father, Pratish Kumar, Monafide purchaser in good faith for valuable conideration,
went to sing the song-executed by Nari Sharma Nibha with full authority on 30-06-2010 and Pratini
Kumar Sharma (G.K. Sharma) How alf three were canceled and how the trial court did not provide
any relief to Maadi for cancellation or injunction. Thus, neither the relief of cancellation of the
mainams nor the relief of injunction was granted to Padi by the trial court.

8- That against the said decision, Civil Appeal No. 80/2019 Dlesh vs Rajkumar, Civil Appeal No
81/2019 "BK Sharma vs Pradeep Kumar and Civil Appeal No 82/2019 Rajkumar were filed by DK
Sharma, which is dated 15-07- The appellate decision was disposed of by the Additional District
Judge Court No. 2, Bijnor on.2023 and the relief which was provided to the defendant D.K. Sharma in
the said appeal, was only in the deed dated 04-02 executed by the defendant no. 2 Dev Sharma
Mishra in favor of Rajkumar and Pradeep Kumar. -2008 and 12-11-2008 were quashed. Apart from
this, no other relief was granted by the Court to the Appellant D.K. Sharma. It is clear that the trial
Court and the Appellate Court did not grant the relief sought by the plaintiff in the earlier suits. also
rejected by

[19:23, 8/18/2024] +91 724 851 7989: Regurer tivi A coat/2900-05/2019-0 Sharma Devesh Sharma
Vs Pradeep Kumar 1

Kavadi, his brother Pradeep Kumar was proud of the controversial Vaitagor.

9 The issued Abhim Bainama is of Har 2009, Most consistently, the plaintiff, with the knowledge of
the defendant, has been occupying the property while denying the rights of the defendant.
Therefore, even on the basis of Yaadi Karta's opposition, the owner of the property mentioned in the
suit is in possession.

10- That this fact is also noteworthy here that after the above mentioned case number 211/2009
D.K.Sharma vs Pradeep Kumar, original case number 212/2009 D.K.Sharma vs. Raj Kumar and

T
y
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original case number 213/2009 D.K.Sharma vs. Rajkumar etc, were cancelled, the defendant Devesh
Kumar Sharma ( DK Sharma) A settlement was reached with the plaintiff and his brother Pradeep
Kumar and the said settlement was written and given to the police station. After that, the plaintiff
had suddenlygot the boundary wall of both his suit mentioned plots and the plot of his brother
Pradeep Kumar done on the spot, but the above appeal was filed by the defendant in bad faith.

11- That the defendant Devesh Kumar Sharma, after the announcement of cancellation of the deeds
executed in favor of the plaintiff through the above appeals, wants to evict the plaintiff by
demolishing the boundary wall built in the property described in the suit without adopting the legal
process, for which he has no right to do so. No rights. No relief will be given to the plaintiff by any
court for injunction, it will be considered that the plaintiff is not in possession and occupation of the
property mentioned in the suit. That is why he was not granted the relief of injunction, as is clear
from the plaintiff's case.

[19:23, 8/18/2024] +91 724 851 7989: The property is in possession and possession. The defendant
wants to harass the plaintiff by allying himself with the local police. Based on the decision passed in
the above appeals, after the plaintiff and his brother receive an attested copy of it, an appeal will be
filed in the Honorable High Court, in connection with which the plaintiff has sent papers to his
advocate in the Honorable High Court, Allahabad.

12- That yesterday, on 47/8/23, the defendant came to the spot along with some other people and
forcibly tried to demolish the boundary wall built on the disputed property of the plaintiff, which
was stopped by the defendant and the people accompanying the defendant. He abused and pushed
the plaintiff and left after threatening to demolish the boundary wall of the plaintiff in future. If the
defendant succeeds in his intention, the plaintiff will suffer immense loss, which will not be possible
to compensate in any way. In such a situation, it is necessary to issue an interim injunction against
the defendant. The defendant does not care about the honesty of the plaintiff. Hence the need to
file a suit arose.

13- On 17/8/23, the reason being that after date 17. In Mandawar, Pargana Mandawar, Tehsil and
District Bijnor, the defendant attempted to encroach on the peaceful possession of the plaintiff on
the property described in the suit and broke the boundary wall of the plaintiff and attacked it. Is
within the jurisdiction of Mr. by threatening to seize. Therefore, Sir has the right to hear the case.

[19:23, 8/18/2024] +91 724 851 7989: /2000/05/2019-0. Sharma Devesh Sharma Vs. Pradeep Kumar

: KXQ)\/ ' /Y/(L?z/
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14- 1t is done on the basis of court order and expenses are paid as per rules.

It is requested that-

(34) That the defendant be ordered to refrain from evicting the plaintiff from the property
mentioned in the suit without following the legal process.

(<) The list of litigation expenses should be obtained from the defendant.

(3A) Any other relief which, in the opinion of the Honorable Court, is appropriate in the
circumstances of the case, should be provided to the plaintiff from the defendant. Description
Property situated in Karba and Pargana Mandawar, Tehsil and District Bijnor.

Measurement: North-South 23 feet East West 15 feet
two plots

Shesh Araji Bagh Khasra No. 1083 Bkbze defendant
East West

* Road Government Bijnor-Mandawar Road

ARt

= Plot Pradeep Kumar
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South
Plot Pradeep Kumar
Rajkumar Sham Vadi

I, Rajkumar Sharma, Plaintiff, today dated 8/8/23- place Bijnor, certify that in my knowledge and
belief, paragraph no. 1 to 12. Relief and description of the above plaint and paragraph no. 13 and 14
of the legal opinion received,

Which | believe to be true, is true,
prince shame

By:

Ki Sharm

18/8/23

TUsdlse ADVOCALL Calar AACKT, Sokopu no Ko

{19:23, 8/18/2024] +91 724 851 7989: Regular Deal/2900--05/2019-0 Sharma vesh Sharma Va
Pradeey Kita

f Plaink Ve

Sy
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Heley,
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Sir

The applicant Devesh Kumar Sharma son of Dev Kumar Sharma Mishra
mohalla bajar

Verified at the spot which clears that in the above seat khasra number the
revenue of village mandawar Pargana mandawar Tahsil and district Bijnor is
having khatauni Parli here 1428 -1431Kali mandavar Tahsil district Bijnor
apply for selling the trees which are 75 year old in khasra number 1083 10 8410
891090 total area 2342 hectare registered in the name of the elephant about the
record and verification report is as under

Verified on the spot through which clears that the revenue record of gram
village mandawar Pargana mandavar Tahsil district Bijnor have we hear 1428-
1431 since first July 2016 paath sankhya and account number 331 having khasra
number 1083/797hectare,1084/.126,1089/341 hectare ,1091/.228 hectare
1093/.686 hectare,1094/.184 hectare total 2342 hectare series 1 is registered in
the name of Devesh Kumar Sharma San off daw Di Sharma Mishra resident off
manjulika garden Saharanpur and above Seth area is not affected by chakbandi
aur sealing and area is having 82 days of mango and inspection it is found that
the mango trees is about having diameter 10 cm and their ages are about 7275
years most of the trees are having disease and the residence of mandavar i
informed that the garden is too cold and having no dispute but and it gets very
few fruits. The applicant has produced his affidavit in this respect the
photographs of the spot is also next

Pramod Kumar lekhpal Tahsil Bijnor

e
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Suit / Appeal No. JURISDICTION OF 202

Inre :- '
Y7 eNA ;n)/\ [ mgn~ Lharmva Lm“f@ or Petitioner(s)

\ Appellant(s) Complainant(s)

VERSUS
U D T QL_ N /( Defendant(s) /Respondent(s) / Accused
7

KNOW ALL to whom these present shall come that I/ We

ThQEM ‘ /t/’\/b’m\/ﬂ v U ‘Pro hereby appoint
Qﬂc\ ;PW\eLUY\ 7 Ny 9
AKHILESH KR. SINGH & /D %ﬁ/ M”Wd o
Advocate WQ;' L archul eﬂ:-h'vé)mclwtafb

Ch. No.-605, Rohint Court,
Dethi, M.-7248517989 %ﬂw‘ Z . ZdYn
(herein after called the advocate/s to be my/our Advocate in the abdwé-noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees ‘separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for 5" —
executions review, revision, withdrawal, compromise or other petitions or affidavits or other * f,\‘
documents as may be deemed necessary or proper for the prosecution of the said case in all its |
stages subject to payment of fees for each stage. " 2 ’

THINT L DIVE RUPEES

To file and take back documents, to admit and/or deny the documents or opposite party. ., &

To withdraw or compromise the said case or submit to arbitration any differences or 5’ 3 W z\&;
disputes that may arise touching or in any manner relating to the said case. 22 é{ z ??

To take execution proceedings on paying separate fee. ‘5“ S %"ﬂ_&

To deposit, draw and receive money, cheques, case and grant receipts hereof and to \3% = -
do all other acts and things which may be necessary to be done for the progress and in the . § ,
course of the prosecution on the said case. ‘ J,' = __J

[} ‘Y - .
To appoint and instruct any other Legal Practitioner authorizing him to exercise the pov. W ) areby

conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.
And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose.
And I/We undertake that I/ We or my/our duly authorised agent wouid appear in court and all hearings

and willinform the Advocate forappearance whenthe caseiscalled.
And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the resuit of

the said case.The adjournment costs whenever ordered by the'court shall be of the Advocate which he shall receive

andretainforhimseif.
And I/We undersigned do hereby agree thatin the event of the whole or part of the fee agreed by mefus to be

paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. l/We hereby agree that once the fee is
paid,l/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for
more than 3 yearsthe originalfee shallbe paid agai mepls

INWITHNESS WHERE OF |/Wedo her M&M/

beenundertstoodbyme/usonthis......... EVQL .......... ﬂ—dzz' / ............................... 2@:2_4_—

Accepted subject to the terms of the fees . g
W ha Mo v mw 1
é?q bl Wiy S oo Client Client

1 Identify the Slgnature/Thumb Impression of the Below Mentioned Person,

E\)\ Who Has been Signed in my pr
dvocate

/ourhand to these presents the contents ofwhich have

nce, The Client.
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